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Muonday, 25fh' February, 1929.

The Assembl y met in the Assembly Chamber of the Council House at
Fleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

EXPULSION ROM BALUCHISTAN o¥ HAwiz Salp AHMED, A RESIDENT OF
JULLUNDER.

720. *Mr. Muhammad Ismail Khan: (a) Is it a fact that Hafiz Suid
Ahmed a residont of Jullunder has been the I'mam and Mutwali of the
Juma Mosque of Quetta since 18887

(b) Is it a fact that he was a nominated member of the Quetfa Muni-
cipality for over ten years, and was a guest at the Coronation Durbar,
Delhi, in 1911, and represented the Muhammadan community ?

(c) Is it a fact that the Hafiz owned considerable landed property and
-necupied a respectable position in Quetta?

(d) Is it a fact that the Faluchistan Government granted a jagir of
Rs. 50 per annum for the life time of the Hafiz?

(¢) Is it a fact that, on the 4th May, 1924, he was turned out of Balu-
ohistan, escorted by a Sub-Inspector of the Criminal Intelligence Depart-

ment, without giving him any chance to see his friends and relatives or of
: makmg any arrangements for his journey?

(f) Is it a fact that the Hafiz, through his son, brought all the faers
regarding his deportation to the notice of the Superintendent of Police,
Quetta, the Political Agent, Quetta, and the Honourable the Agent to the
Governor General in Baluchistan, and asked these officers for the supply of

_w ocopy of the orders regording his deportation?

(9) Is it a fact that no copies having been supplied, he addressed the
‘Government of India, regarding his deportation, and asked them to direct

the Baluchistan Government to supply him w1th copies of his deportation
ordera?

' (#) Did the Government of India make any enquiries on this a.pphcatlon,
nnd if so with what result?

(i) Will Government be pleased to staute the names and rank of the
'persons responsible for this deportation?

(f) Ys it a fact that, about a month and a half after the despatoh of his
application to the Government of India, the Hafiz was informed, through
Nis 'son, that he was net deported out of Baluchistan by the Bnluohlst:m
ﬂ-bvemmsnt and that he oould return - t6 Qw.letta?' '
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(k) Is it a fact that, having been so informed, the Hafiz, on his return,
wanted to file a criminal complaint against the persons (officials and non-
officialy), supposed to be responsible, and that the Baluchistan Government
prevailed upon the Hafiz not to file such complaint, and that the Hafiz
agreed to it?

() What were the rcasons thot prompted the Baluchistan Govern-
ment to prevail on the Hafiz in such a way, and why did it not take action
ugainst the public servants in the employ of Government who were respon-
¢ible for the deportation of the Hafiz?

(m) Is it n fact that, in reality, it was the Baluchistan Government
which was responsible for the deportation of the Hafiz, but that as soon as
the Hafiz brought all these things to the surface, the Baluchistan Govern-
ment shrank from the responsibility, but dared not take any action against
the Governinent servants, and prevailed upon the Hafiz not to file & com-
plaint in & Court against the persons concerned ?

(n) If the reply to part (m) is in the negative, what action do Govern-
ment proposo to take, at least against the Government servants responsible
for the deportation of the Hafiz in such a disgraceful way?

8ir Denys Bray: The facts ure in brief these. Iour or five years ago
Hafiz Said Ahmed, Imam and Mutwali ot the Juma Masjid in Quetta,
lost the confidence of the local Moslem community. Alleging unseemly
eonduct over the public conversion of Hindus and the abetment of the pub-
lication in his mosque of an obscene libel on Hinduism, they pressed him
{o resign his office. In the end a delegation of the Managing Committee of
the Anjuman Islum wuailed on him, and as a result he yielded to pressure
and left Baluchistan. Among the delegation were several Government
officers; of their action in a private capacity no official notice was taken;
the legal remedy luy in the Hafiz's hands. '

On bhis return to Quetta n few wecks later he was restored by the
Anjuman to the Imamship, on his assurance that he would thenceforth
conduct the duties of his office in a seemly manner. Tn a petition relating
to another matter he stated that he had intended to take legal action agninst
the persons responsible for his removal, hut had refrained because they
Lad apologised. There is nothing on record to show that the statement is
true, or that it was (Gtovernment who advised him to adopt thir cautious
sttitude. It is, however, on record that he had teen warned by Govern-
ment before his return that they would not tolerate any further attempte
to create commmunal tension in Quetta.

TRANSFER TO STATE MANAGEMERT OF THE BENGAL AND NORTH WESTERN
RATLWAY.

721, *Mr. Gaya Prasad Singh: (a) Are Government aware that the
Bihar and Orissa Legislative Council passed a Resolution only the other
day, in the current session, recommending that the administration of the
Bengal and North Western Railway should be taken over by the Btate?

(b) Are Government aware that the Bihar Provincial Conference, which
met in Patna in December last, also passed a Resolution to the same effect?

(0) Has the attention of the Government been drawn to the Searck-
light of Patna, dated the 10th February, 1929, setting forth some pf the
grievances of the public against f-heICBengnl and North Western Railway,
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and urging the desirability of State management, when the lease expires
in 1982? ‘

(d) Do Government now propuse to give one year's notice terminating
the lcase, and take over the management of the Bengal and North Western
Railway?

Mr, A, A. L. Parsons: (a) I would refer the Honourable Member to the
reply I guve to a similar question by Mr. Ram Narayan Singh on
Saturday. - ’

(b) T understand fron the Honourable Member that this is so.

(¢) Yes. , '

(d) The question will come up for consideration about a year before the
date on which notice of termination is required by the contgact with the
Company, i.e., the 81st December, 1981.

Diwan Chaman Lall: Muy I ask the Honourable Member why this
matter cannot cone up for considerution now?

Mr. A, A. L. Parsons: Because, Sir, we can only take over the Bengal
and North Western Railway, if it is decided to do so, on.the 81lst Decem-
ber, 1982. That is the only date on which termination can be effected
under the contract,

Diwan Chaman Lall: Muay I ask the Honourable Member whether since
this is a matter of policy, why that matter of policy ecannot be considered
now by the Railway Board and the Government?

Mr, A. A, L. Parsons: It is not merely a matter of policy. Assuming
that it is decided 1o be desirable to terrminate the contract, the question
will arise whether the Government of Indis at that time will be able to
put down the very large sum of money required.

Mr. Jamnadas M, Mehta: Isn't that all the greater reason why they
should begin to think of it now?

Mr. A. A, L. Parsons: Personally T consider it would be a waste of time
to consider it three vears nhead.

Diwan Ohaman Lall: May I ask the Honourable Member is it not the
policy of Government to tnke over under State management the railways
of this country?

Mr, A, A. L. Parsons: As I said in reply to a supplementary question
on Saturday T do not recollect any statement by Government of its policy
in those terms.

Diwan Ohaman Lall: May T nsk the Honourable Member whether the
Govornment of India will tuke into consideration the strong feeling that
exists in the country on this matter?

Mr, A. A. L. Parsons: That, Sir, when the matter comes to be con-
sidered, will certainly be a relevant consideration.

Mr, Gaya Prasad Singh: Has not this House laid it down that the
Company-managed rsilways should be taken over by the Btate after the
expiry of their leases and has not this policy been accepted by the Gov-
ernment? 9

A
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i The Honourable 8ir George Rainy: I think, Sir, that the authoritative
declyration on. the subject.will be found in the Resolution passed by this
House ut the time of the adoption of the scheme for the separation .of
Railwny Finunce. That is on record and any Honourable Member can see
it. 1 remember substantislly what that declaration was but I should be
sorry to repeat it from memory because 1 should probably not get it quite
aceurately, and as it is on reeord and open {o inspection I think it ie
suflicient here to refer to it.

Mr. Ram Narayan 8ingh: | want to know whether the Government are
at present convineed of the necessity of (aking the management of the
railwiy under (tovernment control, )

‘The Honourable Sir George Rainy: Mr. PPursons has explained that the
matter will not come up for decision for nnother two years and I think it
would be ugwise of Government to commit themselves finally to an opinion
Al this stage. 1 should like to point out however, that on the three ocea-
=ious on which it hus been open for Government to take over the manage-
ment of w company-managed line they have nctually done so. Therefore
1 think the House may rest assured that they are fully sensible of the
advantages which may vesult from taking over the management of a
company-managed railway. But in view of the practical consideratious it
is impossible for Govermment at this stage to say what thev will do or
what they will not do.

CoNFERMENT OF THE Riuwr 1o Vorg oN INDTANS RESIDENT 1N BRITISH
COLUMBIA,

722. *Mr. Gaya Prasad Singh: (a) Is it a fact that there are about 1,200
Tndians settled in Canada, and that they live mostly in British Columbia,
on trade and commerce?

(b) Is it a faet that, throughout British Columbia, Indians do not
possess the full rights of citizenship, being deprived of the right to vote?

(c) What steps have Government tuken or do they propose to take to
confer on Indians there equal rights of citizenship?

Mr. G, 8. Bajpai: (a) Yes.

. (b) and (¢). The attention of the Honourable Member is invited to my
teply to Diwan Chaman Lall's question No. 104, which is published on
page 68 of the Legislative Assembly Debates, Vol. I, No. I, of the 28th
January, 1929.

Diwan Chaman Lall: May I ask the Honourable Member whether the
Government intend tsking any steps to make a representation to the
British Columbia Government in regard to this matter?

Mr. @. S, Bajpal: In the reply which I gave the other day, Sir, and
which I think my Honourable friend has seen, I made it clear that the
‘Government pf India must await p suitable opportunity for making such a
representation; and I also, in that reply, extended to him an invitation to
let me know if, as the result of his own recent visit to British Columbisa,
he had found out whethaer the atmosphers was propitious for a representa-
tion being made now.about that question. If that is so, we shall be quite

- prepared to take.asbiom. .. . v 0 e - .oy

-
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‘ "Diwan Ohaman Lall: May I ask the Honourdble Member whether’he
hae- received any report of the activities of the Empire Parliamentary Dele-
gation in British Columbis, end whother it is not a fact thet the representa-
tives of that Government gave an assurance that they would look into the
matter and that at least the question of Dominion franchise would be

settled?

Mr, G, 8. Bajpal: No, Sir, we have received nothing yet from the
Smpire Parlinmentary Association; nor have the representatives of this-
House and the other House, who went to Canada last year, yet sent any
report us far as I know. But on the question of the Dominion franchise -
perhaps myv Honourable friend will realise that there will not be much
point in mnking a representation to the Government of British Columbia.
We did nake o representation to the Government of Canada in 1923. My
Honourable friend must have scen the proceedings of the Imperial Con-
ference of that year, and the Prime Minister then gave an assurance that
the question of conferring Dominion franchise on Indians in British
Columbia would be considered when the general question of franchise for
the Dominions was tnken up in 1025 or 1928. It was then taken up by
the Parliamentary Committee and they came to the conclusion that they
could not then recommend the extension of the franchise in British
Columbia to Indians.

8ir Darcy Lindsay: Sir, arising out of the reply just givem by my
Honourable friend, in which he stated he had not seen.any report sent in
by members of the Ddlegation, I would like to advise him that | did
send in a brief report {0 the Parliamentary Association and in regard to
this particular point at issue .o

Mr. President: Has the Honourable Member any supplementary ques-
tion to s:_sl_q?. . .

8ir Darcy Lindsay: I would like to put this supplementary question,
Sir:- Will the Honourable Member inquire of the Honourable Mr.
Natesan-as ‘to the exact position which at present exists in connection withs
this.matter? ..

Mr. G, B, Bajpai: T shall certainly put myself in touch with Mr.
Natesan in order to ascertain from him what the position is.

GRIEVANCES OF EMPLOYEES ON THE OUDH AND ROHILKHAND SECTION OF
THE FAST InDIAN RAILWAY,

723. *Maulvi Muhammad Yakub: (a) Will Government please state what:
action was taken on the several telegrams submitted by the East Indian
Railway Union, Moradabad, from different stations over the Oudh and
Rehilkhand Railway section of the East Indian Railway, namely, Lucknow,
Partabgarh, Fyzabad, Bareilly, ete., regarding the alleged step-motherly
{reatment meted out to the emplovees of the Oudh and Rohilkhand Railway
seotion and the injustice done to them by depriving them of their rights
and privileges and giving unduc preference io the men on the East Tndian
Railway section?

(B), Tf no, action, was taken, will Government glosse state why? . ..

‘MY, Ai‘A; L. Patwons:' (4)"'ahd‘ (b): The willegations” madb ‘b’ the East
Indian Railway Union, Moradatad, all related to matters with which the
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Agent is competent to deal, The Railway DBoard have ascertained from
the Agent that the complaints are looked into; and they are satisfied that
there: has been no such discrimination against the employees of the old
Oudh and Rohilkhand - Railway as the Honourable Member's question
would suggest. '

FREQUENT TRANSFERS BETWEEN MORADABAD AND LUuCKkNOW 0F MEMAERS
or THE EAST InDIAN RarLway Unionw,

724, *Maulvi Muhammad Yakub: (q) Are Government aware that the

. Divisional Buperintendents, Lucknow and Moradabad, transferred most of

the members of the staff from one station to the other, who took an
active part in the affairs of their Union?

(0) Do Government propose to take any action in the matter, with a
view to restrict the transfers of the men who are office bearers of the
Union at least for a period of three years from the date of election?

(c) Are Government aware that men are allowed leave and passes to
attend the meetings of the welfare committees at any time they are held,
but when the Union requests the grant of leave and passes to the
delegates elected from amongst ite members to attend the meetings and
sessions of the Union, the men are not given the opportunity to avail them-
selves of the concessions?

(d) Are Government aware that the leave and passes granted to the
members of the welfare committees are not debited to the annual ollow-
ance for leave and passes of the employees concerned, but in the case of
the Union, such leave and passes are to be debited to the annual allow-
ance for leave and passes of the employees concerned?

Mr. A. A. L, Parsons: (a) and (b). No,

(v) and (d). Government are aware that the railway employees attend-
ing union meetings are only allowed leave and passes within the limits of
the ondinary rules or practice governing the grant of leave or passes fo
railway omplovees. ‘I'hev nre not aware what the practice on the East
Indian Railway is with regard to the grant of leave and pesses to attend
meetings of welfare committees, and are meking inquiries from the Agent
of the East Tndian Railway. T will let the Honourable Member know the
result.,

Maulvi Muhammad Yakub: Arc Government sure that the answer
given by Government to parts (a) and (b) of my question is correct?

Mr. A. A, L, Parsons! I am perfeetly sure, Sir.

ALLEGED TRREGELAR PROMOTION OF BAnt Taxyur NARAIN, To BE A TRAIN
K XAMINER. “

725. *Maulvi Muhammad Yakub: () Has the attention of Govern:
ment been drawn to an artiele headed ‘“Moradabad notos’, published ju.
the Weckly Mazdoor issue No. 42, dated the 15th December, 1928,
making therein certnin allegntions against one Babu Laxmi Narain, a train
examiner of Khanalampura?

(b) Is it n fact that Babu [Laxmi Narain, ns alleged therein. was
reeently employed at Khanalampura as a clerk in the Carriage and Wagon
Department on Rs. 86 per mensem, but has lately been raised to the status
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of a train examiner on Rs. 55"p’ér mensem, without ever being required to
undergo any test at Asansol or possessing any other mechanical qunlifica-
+ions so cssentinl for the appointment of & train examiner?t

Mr, A. A, L. Parsons: (a) Yes, by the Honourable Member's question.

(b) Promotions of this kind rest with the local railway authorities, who
can be relied on not to promote a man who cannot carry out the duties
of the post to which he is appointed.

DisrpsPRCTFUL TREATMENT OF THE HoLY KorAN BY THE FOREMAN OF THR
Power House, Eas1 INDIAN RATLWAY, MORADABAD.

726. *Maulvi Muhammad Yakub: (a) Are Government aware that,
in October last, Mr. Fleming, Foreman, Power House, East Indian Rail-
way, Moradabad, kicked off the Holy Koran, which the two sons of one,
Abdul Aziz, a fitter on the East Indian Railway at Moradabad, were learn-
ing outside their quarter, which is situated near the Power House?

(b) Do Government propose to take any action in the matter?

Mr. A. A, L,  Parsons: (¢) and (b). Inqujries are being made from the
Agent of the East Indian Railway, ‘and I will let the Honourable Member

know the result.

FRuEQUENT D1SMISSAL OF KMPLOYERS IN THE MORADABAD DIVISION OF THE
{AST INDTAN RATLWAY.

727. *Maulvi Mubammad Yakub: (a2) Are Government aware that
the punishment of dismissal and discharge is frequently being meted out
to the emplovees in the Moradabad division of the East Indian Railway
on one pretext or another?

(b) Do Govermmnent propose to make a thorough inquiry into the matter?

Mr. A. A. L, Parsons: (a) No.

(b) N¢ information has reached Government, which leads them to
believe that uny particular inquiry is necessary. They will, however, send
a copy of the Honourable Member's question to the Agent of the East
Indinn Railway.

REINSTATEMENT OF NAND LAL, A POTNTSMAN IN THE MORADABAD DIvISION
ofF THE EAsT INDTAN RATLWAY,

728. *Maulvi Muhammad Yakub: (a) Are Government aware thaf
onc Nand Lal, n pointsman in the Moradabad division of the East Indian
Railway. war proseented under seetion 101 of the Indian Railways Act, but
was dircharged by the Sessions Judge, Shahjahanpur, on appeal, and that
he approached the Divisional Superintendent, Moradabad as also the Agent,
East Indian Railway, Calcuifa, scending copies of the judgment to both
the officers, with n view that he might be reinstated. but no reply was fur-
nished to him?

(b) Do Government propose to order his reinstatement from the date
he war discharged and issue orders to take back employees acquitted
honourably by the trying magistrates forthwith?

Mr. A. A. L, Parsons: (a) The case has not come to the notice of Gov-
ernment. ' - '



ot TR T R TR TRy ¥ Y ) S

1164 LEGIBLATIVE ASBEMBLY. (26ra Fes. 1999.
. ' ' e . Al . sy . . : .
w1'(b) No.' ~The matter is one for the local railway authorities to decide,
and from the Honoutable Member's question, it appears that they have
been, already spproached.

... Diwan Ohaman Lall: Do 1 take it that, in cazes of this nature, it is not
dor the Honourable Member to take action whenever a man has been dis-
charged or dismissed and not reinstated?

Mr. A, A. L. Parsons: No, Sir; it is not a matter for the Railway
Board.

Diwan Chaman Lall: ls it not a fact that the Fundamental Rules cover
questions of this nature?

Mr. A. A. L. Parrpns: Not to my recollection.

Diwan Ohaman Lall: If they do, under section 53 or 54, do I take it
that the Honourable Member will take action?

. Mr, A, A. L. Parsons : I wn not quite sure what the Honourable Mem-
bér means, or if he suggests that an appeal might lie to the Railway Board
under those rules. If so, the appellant can certainly appesl to us.

JNDISCRIMINATE PROMOTION IN THE MORADABAD DivisioN 0¥ EMPILOYEES
or THE Kast INpDiAN RaiLway.

720, *Maulvi Muhammad Yakub: (¢) Is it a fact that, in the Morada-
bad - Division, Messrs. Shirt and Bond, Loco and Carriage Inspectors
respectively, who happen to be men from the East Indian Railway, have
been promoted- as Assistant Superintendent, Transportation, and Assistant

BSuperintendent, Power, respectively, and that the lntter had no experience
of the office to which he was raised ?

(b) Do Government propose to restrict such indiscriminate promotions?

" Mr. A, A. L. Parsons: (a) Mr. Shirt, Power Inspector, officiated as
Asgistant Superintendent, ower, on the Asansol Division for 5 weeks im
1927 und again on the Moradabad Division for 6 months in 1028. He

reverted to hia permanent grade ns a subordinate on the 4th November,
1928.

Mr. Bond, Rolling Stock Inspector, carried out ph_e_dut.iaa of Assistant
Superintendent, Technical, on the Moradabad Division from the
August to the 1st October, 1928, while the permanent incumbent was on

the rtick list. Mr. Bond was not recorded as officiating in the superior
grade during this period.

(b) Promotions of this description are made by the Agent, having regsrd
to the particulur circumsiances, and Government have no reason to believe

that these promotions have not been made in the best interests of the
service.

-ADVERSE RFMARKS MADE IN SERVICE Books oF RAILWAY EMPLOYEES.

730. *Maulvi Muhammad Yakub: (a) Are Government aware that
the Railway employees are not informed of the adverse -remsrka made in
“their service hooks at the timn when entries are made, in order to afford

them an opportunity of explaining the matter about which the ontriea
were made?
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(b) Are Govornment aware that copies of such entries are not supplled

to them, even if required, to meet the charges against thern on uccount of
such entries?
“ (c) Do Government propose that the Bmlway employeea be mformod
of the adverse remarks entered in their service books, and be afforded an
opportunity to answer the charges forming the subject matter of the
‘entries ?

-Mr, A. A, L. Parsons: Government are not aware of the practice follow-
éd 'ty the various railway administrations in this matter, but will make
inquiries.

CONTRACT TO SELL SWEETS AT MORADABAD AND OTHER RAILWAY STATIONS.

731, *Maulvi Muhammad Yakub: (a) Will Government be pleased to-
state the number of stations on the Oudh and Rohilkhand section on which
B. N. Kapur has been given the contract to sell Indian sweets and other
articles of food?

(b) Are Government aware that B. N, Kapur, the new contractor of
eatables at Moradabad and other railway stations over the Oudh and Rohil:
khand section, has sublet the contract, with the result that these sub-
contractors have to sell the articles at a rate higher than that Mr. Kapur
would have been able to sell at?

(¢) Do Government propose to stop the sublease of such contracts?

Mr. A, A, L. Parsons: I am obtaining the information from the Agent of
the East Indian Railway and will pass it on to the Honourable Member.

EMPLOYMENT OF NURSES IN ALL IMPORTANT HOSPITALR ON THE OUDH AND
ROHILEHAND SECTION OF THE EAST INDIAN RATLWAY.

732 *Maulvi Muhammad Yakub: (a) Are Government aware that,
in the railway hospitals at Moradabad and other stations on the Oudh
and Rohilkhand section of the East Indian Railway, no nurses are kept to.
attend the patients in serious cases?

- (b) Do Government propose to issue orders for the employment of nurses-
in all the important railway hospitals on the Oudh and Rohilkhand section:
of the East Indian Railway?

Mr. A. A. L. Parsons: (a) So far as Government are aware, this is
correct.

(b) It is within the Agent's powers to appomt nurses, if he thinks it

mecessary. I am sending him a copy of the Honourable Member’s ques-
tion.

'TRANSFER TO MORADABAD oF MR. P. C. LoBo, HEAD TrAIN EXAMINER..
DergA Dux.

.- 733. *Maulvi Muhammad Yakub: (a) Are Government aware ﬂnﬂi
Mr. P. C. Lobo, head train examiner, Dehra Dun, has been transferred.
\Inthoub any justification, to a subordinate position at Moradabad, nnd a
far junior man has been sent t@ work jim hig place. st Dehza Dun ?

(b) Are Government aware that Mr. Lobo is being put to all sorts of
hardships and inconveniences?
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1o his transfer?

Mr. A. A. L. Parsons: («) and (b). No.

(c) The transfers of subordinates are matters which must necessarily
be left to the Jooal railway authorities,

(¢) Do Government propose to enquire into the circumstances that led

RULES FOr LEAVE OF EMPLOYERS IX THE LILLOOAH WORKSHOP, EAST INDIAN
RAmLway,

734. *Maulvi Muhammad Yakub: (2) Is it a fact that the Establish-
anent Officer in the Lillooah Workshop of the East Indian Railway has
recently enforced a rule, by which an employee, who is absent without a
Doctor's certificate for even three days, is to be dismissed?

(b) If so, do Government propose to get this order cancelled?

(¢) Is it a fact that, in the Lillooah Workshop no written order is given
to a worker going on leave, but he has to content himself with the verbal
‘orde;s only of his superior officers and this often leads to misunderstand-
ings

(@) Are Government aware that this is causing great hardship, and that
many employees, due to misunderstandings, have had to lose their em-
ployment even? Do Government propose to issue distinct and clear in-
structions, directing the grant of written orders whenever leave is granted?

Mr. A. A. L. Parsons: I am making inquiries on the subject from the
Agent of the East Indian Railway and asking him to consider whether the
instructions suggested in part (d) of the Honourable Member's question
should not be issued if they are not already in force.

CANCELLATION OF THE INCREMENT OF PAY OoF EMPLOYEES IN THE LILLOOAH
' WORKSHOPS.

785. *Maulvi Muhammad Yakub: (a) Is it a fact that, in Oclober last,
the increment of pay of the Lillooah Workshop men, after it had been
entered in the paysheet, was suddenly cancelled without assigning any
reason ?

(b) 1f 8o, do Government propose to place on the table the reasons for
such a drastic step?

Mr. A. A, L. Parsons: The Railway Board have received no information
to this effect. They will, however, inquire from the Agent of {he Hast
Indian Railway.

CGrant 0F LEAVE AND PASSES T0 THE INDIAN STAFF IN THE ASANSOL
Dvision oF THE Fast INDTAN RaLway,

736. *Maulvi Muhammad Yakub: (a) Are Government aware that
leave and passes to the Indian staff in the Asansol division of the East
Indian Railway are seldom granted in time, even on urgent and important
business, whereag such privileges are always open to the Europeans and
Anglo-Indians? _ _ :

(b) Do Government proposc to issue orders for the prompt grant of
leave and passes to the Indian staff and their relief?



QUESTIONS AND ANBWERS. 1167

Mr. A, A. L, Pargons: On the more general question of the grant of
leave on the East Indian Railway, 1 would refer the Honoyrable Member
to the reply which I gave to Khan Bahadur Sarfaraz Hussain Khan's
unstarred question No. 140 on the 28th of January, 1920. The position on
the Asansol Division will no doubt receive consideration in the course of
the investigation which is now being made,

On the suggestion made by the Honourable Member that there is in-
equality of treatment between employees of different communities, I am
making inquiries from the Agent of the East Indian Railway; I think it
most unlikely.

GRIEVANCES OF CERTAIN EMPLOYEES AT ASANS0L, EAST INDIAN RAILWAY.

737, *Maulvi Muhammad Yakub: (a) Has the attention of Govern-
ment_been drawn to paragraphs 1 and 2 of the letter signed ‘‘Sufferer’’
which appeared in the 42nd issue of the Weekly Masdoor, dated the
15th December, 1928, published under the head ‘‘ Troubles of Asansol
staff '’ regarding the grant of grade promotions, restoration of reduced pay,
ete. ?

(b) If so, will the Government be pleased to state what steps, if any,
were taken in the matter?

(c) If not, why not?

Mr. A. A. L. Parsons: (a) Yes, by the Honourable Member's question.

(b) and (c). Government do not proposc to take any action, The
matter is within the Agent’s competence.

ALLEGED TRREGULAR PROMOTION 0¥ CEBTAIN JUNIOR (LERKS ON THE
Easr INvIaN RalLWAY.

738. *Maulvi Muhammad Yakub: (a) Has the attention of Govern-
ment been drawn to an articlo under the head ‘* Asansol Notes '’ published
in the Weekly Mazdoor, No. 41, dated the 10th November, 1928, on
page 8, regarding the appointment of 4 junior clerks as Assistant Superin-
tendents?

(b) Is it a fuct that some of these mon have not passed any examina-
tion beyond that of an ordinary ticket collector, and that they have put in
only three or four years' service?

(¢) Is it also a fact that they have superseded dozens of seniormiost
and well qualified men in the division?

(d) Will Governinent be pleased to state the circumstances under whwh
they had specially to be appointed to act as Assistant Superintendents?

Mr. A. A L. Parsons: (2) Yes, by the Honourable Member's question.

(M), (¢) and (d). Appointiients of this nature are made by the local
administration, who may be trusted to appoint the most suitabie men ufter
taking all circumstances into consideration,

PavyMerT oF PENSIONS OF MILITARY PENSIONERS OF PARGANA JOHAR
THROUGH THE Posr OFFICE.

739, *Maulvi Muhammad Yakub: (a) Is it 4 fact that the military pen-
sioners of Pargana Johar have to go as far as Pithoragarh Treasury (Almora
District), which is at a dlst-nnce of nat less t.han 40 miles, to receive thuir
pensions?
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(b)-Are Governméht prepared ‘to tonsider ‘the qtlestidh of the 'paytnent.

" of pensions of tHé military pensioners of Pargana Johar through the agency
of the.post qffice? : -

"Mr. G. M. Young: (a) Some of the pensionera draw their pensions from
the Pithoragarh Treacury and some from the Almora Sub-Treasury..
(b) The ‘existing orders allow pensioners: drawing R&. 50' and’ less to-

elect to have their' pensions paid by postal money otder on prerenting
declarations to that effect in person to the treasury officers.

.
1168

PAy AND ALLowaNCES OF MAIL-RUNNERS oF PrARrIToNG PosT OFFIOE.

740, *Maulvi Muhammad Yakub: () What is the monthly salary of
the muil-runners of Pharijong Post Office (Tibet)?

(b) Do they receive any special allowance?
(c) Have they to perform their duties even when snow falls?

(d) Do Government propose to consider the question of granting them

special allowances, considering the nature of the hard work they have to
perform?

Mr. H. A. 8ams: (a) Rs. 21.

(b) Yes, fuel allowance at Rs. 1-8-0, clothing at Rs. 8-11-0 and ration
allowance at Rs. 15 per month in addition to their pay.

(c) Yes, unless the road is impassable by reason of a heavy fall of snow.

(d) Government do not consider that any further allowances are justi-
fied.

et v

INADEL.UATE NUMBRR OF PosTMEN IN THE MANSIART Post OfFICE,
ArMorA DisTRIOT. o

741. *Maulvi Muhammad Yakub: (a) Is it a  fact that four ‘postmen
have been serving in the Mansiari Post Office (Almora Distriet) every year
since 1924 for a period of 8 months only, after which’ only two postmen are
left to scrve in the Post Office for the remaining part of the year?

(b) Is it a fact that, the remaining two men cannot work satisfactorily
throughout the town, owing to the work being heavy ?

(¢) Do Government propose to maintain a sufficient number of postmen
at the above. office throughout the whole vear?

Mr. H. A. S8ams: (a) The fact is not cxactly asé stated by the Honour-
able Member. Prior to 1926 the number of village postmen attached to
the offico was four, wiz., two throughout the year, and twd season appoint-
ments for four months of each year. One of the season appointments,
along with the village served by its incumbent, was subsequently transferred
to the Milam Post Office.

(IF)YEF‘ LI LS R T T 1 I --.'!-1. BTl 3] !.\.‘.;«;;."1. ' :'_r.:-:.ll

(o} Two additional village 'postmen Havt' alveady beenethployed éxpei-
mer(l?l“v with offect from the 10th December, 1928, and their appoint-
ments will be confirmed if they prove to be justified.
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R A X el
PAY oF GRADUATE Fmrmvlma or Tnn Posr OFrICE.

742, *Maulvi Muhamméd Yakab: (aj ‘Wi’ Govérnment he pleased
'to state the reasons why the concessional pay to gradustes irom 1st

Augugt, 1928, has, been withdrawn, and when the question is to be decided
finally ?

(b) What will be the policy of Government towards those candi-
dates who were approved when this question was not under consideration,
Ibut were confirmed after the question was brought in for deliberation on
the old scale of pay?

(¢) Do Government propose to take retrospective measures in reverting
such appointments to the lowest minimum of the time scale pay?

(d; If so, in how many cases, if any, has the reversion been made?

(e) Has the Accountant General, Posts and Telegraphs, objected to the
excess payments after January, 1920 and those already drawn gince 1st
- August, 1928, when the order is held in abeyancc for the time being? If
so why?

(f) Is it not a fact that the action adopted by the Government in this
direction is detrimental to the interests of the gradua‘e employees in the
post office?

The Honourable 8ir Bhupendra Nath Mitra: () Orders cancelling the
-concession were issued because it was represented to Government that it
was no longer necessary to offer special terms to attract graduates to the
service.

(b) and (¢). These orders have been held in abeyance to some extent
pending further consideration of the whole question.

(d) The information is not readily available but is being collected.

(¢) Yes, pending the receipt of the further orders of the Government

of India. The Audit Office objection will be taken into considerafion.in
issuing final orders.

(f) Does not, arise.

Maulvi Muhammad Yakub: Are Government aware whother a graduate
canddive on the meagre pay of Ha. 85 A month?

The Honourable Sir Bhupendra Nath Mitra: I did not quite catch the
Honourable Member's question.

Maulvi Muhammad Yakub: Will Government say if a meagre sa.la.ry of
Rs. 35 a month is sufficient for a graduate to live upon?

"The Honourable Sir Bhupendra Nath Mitra: I did not know that from
the point of view of absolute cost of living there was much difference
between the requirements of a graduate and a non- graduate domg the
sams kind of work. . i

Maulvi Muhammad Yakub: Are Government aware that there is a differ-
ence in the status of living of a graduate and a non-graduate?

The Honourable Sir Bhupendra Nath Mitra: No. Bu- I was not aware
of thﬂt Y \

Maulvi Muhammad Yalmb Why do Govarnment t.hen proiar a gﬁduate
to a ‘nonvgredvabe? sot i we e e

'~_ NEA L% I L]
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The Honourable Sir Bhupendra Nath Mitza: That, Sir, is for other
Teasons,

Mr. 0. DMlmy Atyangar: May 1 know from the Honourable Mem-
ber whether he will apply the same test of cost of living between himself
and his clerk? '

The Honourable Sir Bhupendra Nath Mitra: That, Sir, is a different
question altogether.

ASSISTANCE RENDERED BY THE STATE T0 THE CHILDREN oF KUROPEAN
AND ANGLO-INDIAN  EMPLOYRES OF THE OUDH AND ROMILKHAND
SectroN, East INDIAN RAILWAY.

743, *Maulvi Muhammad Yakub: (a) Will Government be pleased to
place on the table a list of schools and colleges in hill stations in which
the children of European and Anglo-Indian employees of the East Indiaw
Railway on the Oudh and Rohilkhand section are given assistance by the
State in their board and tuition fee, medical attendance fee and so on?

(b) Will Govermnent be also pleased to give the rates of assistance per.
child rendered to the children of Kuropcan and Anglo-Indian employees
reading in these schools?

(¢) Do Govornment intend to lay down a similar scale of assistance for
the Indian employees of the Fast Indian Railway on the Oudh and Rohil-
khand section? '

Mr. A. A, L. Parsons: (a) and (b). Govermment have no list of the
particulur hill schools und colleges in which the children of employees of
the old Oudh and Rohilkhsnd Railway are receiving assistance. I would,
however, refer the Honourable Member to the information on the subject
on pages 25, 26 and 82 of the Report on the expenditure of the ruilways
on the education of the children of employees in 1925-26, a copy of which
is in the Library.

(¢) As the Honourable Member is aware, the assistance to be given to
railway employees for the education of their children has recently been
discussed by the Central Advisory Council for Railways. The future policy
decided upon is described in a statement which was laid on the table on
19th February, 1929.

ScALE oF PAY FOR OFFICE CLERKS ON THE EasT INDIAN RAILWAY.

744, *Maulvi Mubammad Yakub: (Will Government be pleased to
state the reasons why the suggestion of the East Indian Railway adminis-
tration, fixing a scale of pay of office clerks from Rs. 40 to 100 for the

entire system, was turned down by the Railway Board?

Mr. A. A, L. Parsons: No such suggestion was received by the Railway
- Board from the East Indian Railway Administration.

ALLECED RACTAL THSOKIMINATION IN FILLIN: THE POST OF SUPRRIN-
TENDRNT, DEPUTY COMMISSIONER'S OFFICE, DELHI.

745. *Mr. 8. 0. Mitra: (¢) Will. Government he pleased to state
it it is a fact that the posb of Superintendent, Deputy Commissioner's
Office, Delhi, is reserved for Auglo-Indians? If so, for what reasons? Are
qualified Indians not available to fill the said appointment?
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(b) 1s it & fact that, even in leave arrangements, senior Indian clerks are
debarred from officiating in place of the Superintendent and that the
gervices of & junior Anglo-Indian clerk are obtained from outside to fill the
post? 1f so, why is such racial discrimination observed in filling the said
ministerial appointment.

The Honourable Mr. J. Orerar: The answer to both (a) and (b) is in the
negative.

Pay AND ALLOWANCES OF THE STAFF OF THE DEPUTY COMMISSTONER'S
Orr¥ice, DELHI.

746, *Mr. 8. 0. Mitra: (¢) What is the scale of pay and allowances of the
Buperintendent, Head Clerk, 2nd Clerk, and other clerks of the Deputy
Commissioner’s Office, Delhi?

b) Will Government be pleased to state if it is a fact that the clerical
establishment of the Deputy Commissionier's Office, Delhi, memorialised
H. E. the Viceroy more than two years ago for the revision of their
inadequate scales of pay? If so, is it & fact that the said memorials are
still lying in the Chief Commissioner’s Office and that nothing hns been
done to redress the grievances of the clerks?

The Honourable Mr. J. Orerar: (a) I will send the Honourable Member
a statement giving the information required.

(b) T have uscertuined that a number of memorials addressed to His
Excellency the Viceroy were submitted by the Deputy Commissioner to the
Chief Commissioner in June 1927. In December 1827, the Chief Com-
missioner informed the Deputy Comunissioner that, in the absence of
more detailed arguments and proofs, he was not prepared to refer the
case to the Government of India. No further representation has since
been received by the Chief Commissioner.

SUPERSESSION OF SENIOR CLERKS IN THE OFFICE oF THE DEPUTY CoMMIS.
AIONER, DELHIL
747. *Mr, 8. 0. Mitra: (a) Is it a fact that one, Mr. Mital, was
sppointed as a junior clerk on Rs. 45 per mensem last year, and
within a few months promoted as Head Clerk in the Rs. 125—175 scale,
over the head of a large number of qualified senior clerks, having 15 to 20
years service to their credit, in the Deputy Commissioner's Office, Delhi?
(b) Is it a fact that the appointment of Mr. Mital is causing great dis-
eontent amongst the olerks in the said office?

(c) If so, are Government prepared to stop such supersessions in the
future ? '

The Honourable Mr. J. Orerar: (a) Mr. Mital, who is an M. A, with
Honours, was appointed on Rs. 45—2—85 on 21st October, 1927, and was
specially chosen to officiate ds 2nd Clerk (not Head Clerk) an appointment
which is filled by selection. -

(b) Government have no information to this effect.

(c) Does not arise. -
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- ACCEPTANCE OF “ DALIS ' 1IN TRE OFFICE OF THE DEPUTY COMMISSIONER,
Drrur.

748. *Mr. 8. 0. Mitra: (a) Is it a fact thabt the practice of accepting
‘dalis, ete., is prevalent in the office of the Deputy Commissioner, Delhi?

(b) Is it a fact that the Home Dopartment of the Government of India
lately issued a memorandum prohibiting the acceptance of dalis by Gov-
ernment servants? 1f go, will Government be pleased to state if the

.ingtructions in the said memorandum are not applicable in the Delhi Pro-
vinee ?

-The Honourable Mr. J. Orerar: (a) The answer is in the negative.

(b) I'resumably the Honourable Member ix  referring to the Home
Department notification dated the 17th March, 1925, with which was pub-
lished Rule 2 of the Government Servants' Conduct Rules regulating the
acceptunce of presents by Government servants. These rules apply to all
Jovermment servants including those in the Delhi Province.

FI1LLING o QFFICIATING VACANCIES 6F SUPERINTENDENTS oF Post ()FFICES.

749. *Mr. 8. 0. Mitra: (¢) Is it a fact that there are some clerks in
“the office of the Director General of Posts und Telegraphs, who have passed
“the Postal Superintendentship Examination and that their names are
attached to different postal circles for purposes of officiating appointiment as
'Buperintendent of Post Offices?

(b) Is it & fact that lately, on several occasions, these passed candidates
.have not been allowed to officiate when their chances came and their ser-
vices were required by Heads of Circles?
(c) If so, on how many such occasions were they spared during the last
six months, and on how many occasions were they not spured, with reasons
‘for the rame?

(d) Will Government be pleased to state how these officiating vacancies
were eventually filled up, and by whom, that is, whether by juniors in
preference to seniors?

Mr. H. A. SBams: (a) Yes.
(b) Yes.

(¢) None were spared during the last six months. The question arose
in connexion with five vacancies, which occurred only for periods of two
months or less, and in none of these would it have heen either economical
or convenient to employ clerks from the Director-General's Office to fill
- them.

(d) The vacancies were filled by the next available seniors,

REDUCTION OF STAFF OF THE OFFICE OF THE DirrcTor CENERAL oF PosTs
'AND TELEGRAPHS RECOMMENDED BY RAT1 BAHADUR J. P. GANGULI.

n50. *Mr' 8 0. Mitra: (a) Wil Government be pleased to state
when Rai Bahadur J. P. Ganguli, Special Officer, submitted his report.on
the recent inspections of the office of the Director General of Posts and
“Telegraphs ? ' ' '

(b) Is it & fact that his report has disclosed that the office is over-staffed ?

i

;}
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(c) 1f 8o, how many clerks have been found to be surplus.in his opinion
snd who is responsible for maintaining this surplus staff so long? '

(d) Has any reduction of clerks been effected since then? If 8o, how
and how many have been reduced?

The Honourable 8ir Bhupendra Nath Mitra: The Report, which was
submitted in August last, but has not been published, and whose contents

therefore cannot properly be known to the Honourable Member, is under
the consideration of Government, along with the Director-General’s obser-

vations on the proposals.

Eumar Ganganand Sinha: May I know, Sir, when the Report is likely
to be published?

The Honourable Sir Bhupendra Nath Mitra: Government have not yet
arrived at any decision on that point.

Kumar Ganganand Sinha: May I know, Sir, if the Report will be pub-
lished at all or not?

The Honourable Sir Bhupendra Nath Mitra: I cannot be a prophet, Sir.

MEMORIAL TO THE SECRETARY OF STATE FROM THE CLERICAL STAFY OF THE
OFFICE OF THE DIRECTOR GENERAL OF P0oSTS AND TELEGRAPHS.

751, *Mr, 8. O. Mitra: (a) With reference to their reply to unstarred
question No, 546 in the Legislative Assembly on 24th September, 1928,
will Government be pleased to state whether the memorials submitted
by the clerical staff of the office of the Director General of Posts and Tele-
graphs, in July last have since been forwarded to the Secretarv of State?

- (b) If not, will the Government be pleased to state:
(i) the reason for this long delay;
(ii) how the case stands at present;
(iii) how long it will take to forward the memorials to the Secretary of
State ?

The Honourable Sir Bhupendra Nath Mitra: (a) No.

(b) (i) and (ii). The various points raised in the memorials are still
under examination by the Director-General.

(iii) The Director-General hopes to submit the case to Government in
the near future, when Government will dispose of the memorials as expedi-
tiously as circumstances permit.

Diwan Chaman Lall: How long does the Honourable Member intend to
take before submitting this memorial ?

The Honourable Sir Bhupendra Nath Mitra: I cannot say.

Diwan Ohaman Lall: Is it because that the Honourable Member refuses
to be a prophet in this case?

The Honourable Sir Bhupendra Nath Mitra: Quite so, Sir.

Diwan Ohaman Lall: Does it not reflect on the efficiency of your admi-
nistration if you held up, memorials of this description? :

(The. Honourable the President called Mr. Belvi to put his question.)

»
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REASON ok DISCONTINUANCE OF THE I88UE OF PosTAGE STAMPS IN BOOK-
LETS,

752, *Mr. D. V. Belvi: (a) Will Government be pleased to state
since when and why they have discontinued to issue to the public book-
lets containing half an anna and oné anna postage stamps together and
booklets containing half an anna postage stamps alone?

(b) Have Government been able to effect any saving of public money
since the discontinuance? If so, how much?

(¢) Will Government be pleased to state if they are aware of the
inconvenience caused to the public by the discontinuance of the old
practice? If so, do they propose to take any measures in the matter?

Mr. H. A. Sams: (a) The issue of half anna booklets and mixed booklets
of half anna and one anna stamps was discontinued from August 1922.
There was little or no public demand for them. '

(b) Yes, on the manufacturing charge for the booklets. No estimate
however of the caving effected is available.

(c) The answer to both parts of the question is in the negative.

EXPENDITURE ON NEW DELHI..
753. *Mr. D. V. Belvi: Will Government be pleaged to state:—
(a) the total amount of money spent hitherto on the acquisition
of the site of New Delhi, and the public buildings, roads,
gardens and the like there?

(b) the amount of momey that will probably be required hereafter
to complete the whole scheme?

The Honourable Sir Bhupendra Nath Mitra: (a) The expenditure up to
315t March, 1920, is estimated at Rs, 18 crores 55 lakhs.

(b) Further expenditure anticipated is Rs. 1 crore 30 lakhs.

Mr. O. Duraiswamy Mynngarf Is the Honourable Member aware, Sir,
that in spite of such heavy expenditure, there is not a sufficient number of
garages for motors of Honourable Members on this side?

The Honourable Sir Bhupendra Nath Mitra: I am not aware of that, Sir,

Mr. O. Duraiswamy Aiyangar: May I mention for the Honourable Mem-
ber's information, that one Honourable Member on this side of the House
has improvised a tent for rent, and may I know if the rent will be paid
by the Honourable Member on this side or on that side?

The Honourable Sir Bhupendra Nath Mitra: Tt will certainly not be
reid by the Honourable Member on this side.

DisMIssaL oF A Heap CLERK IN THE PostTAL SERVICEH.

7584. *Kumar Ganganand Sinha: (a) With reference to the answer given
10 Pandit Thakur Das Bhargava's starred question No. 598 on 17th Sep-
tember, 1928, will Government be pleased to lay on the table the record of
the inguiry of the Head Clerk’s case?
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(b) If not, how could a mere departmental inquiry give the Honourable
Member and me information which we wanted? How do the Government
presume that no useful purpose would be served Ly giving the information
to the House?

(c) 1f the departmental inquiry papers could not be laid on the table
of the House, will Government be pleased to give replies to my questions
No. 712 and Nos. 715 to 721 put on 31st August, 19277

The Honourable Sir Bhupendra Nath Mitra: (a), (b) and (c). Govern-
ment regret that they are not prepared to supplement the reply already
given by the Honourable Mr, McWatters, to starred question No. 598 on
the 17th September, 1928. ' ‘

Kumar Ganganand Sinba; Does not the Honourable Member know that
this question was put because no snswers were given to the question by
Pandit Thakur Das Bhargava?

The Honourable Sir Bhupenidra Wsth Mitra: I know the position. tully
well, and I would ask the Honourable Member to read the answer given
by the Honourable Mr. McWatters on the 17th feptember, 1928.

Mr. Gaya Prasad Singh: Will the Honourable Member kindly read the
.answer if he hes a copy of it at hand?

The Honourable Sir Bhupendra Nath Mitra: I do not propose, 8ir, to
waste the time of the House.

Kamar Ganganand Sinha: May I point out to the Honourable Membee,
Sir, that the Honourable Mr. McWatters gave no reply whatsoever to the
previous question, and it is because of that that this question has been

put?

The Honourable SBir Bhupendra Nath Mitra: I have read the present
-question and I have read the reply given by the Honourable Mr. McWatters,
and I have nothing to add to the reply I have already given. The Honour-
able Member kmows fully well that this is & very old case, a case which
happened in 1923, and that it has thereafter come under the personal
-examination of two or three successive Members of the Executive Council.

Kumar Ganganand Sinha: Does not the Honourable Member know that
this House has been kept absolutely in the dark from the very beginning
about this matter? .

The Honourable Sir Bhupendra Math Mitra: I do not admit that, Bir,

Kumar Ganganand Sinha: Does the Honourable Member imply that he
is not prepared to disclose anything about this matter?

The Honourable 8ir Bhupendra Nath Mitra: As I have just said, I have
nothing to add to what I have already stated, because in the opinion of
‘Government the matter is not one of public interest.

Kumar Ganganand 8inha: Is it the Government alone who are to judge
whether a certain matter is one of public interest or not?

_The Homourable Sir Bhupendra Wath Mitra: T have expressed the
<opinion of Government,
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-C'ASE OF MR. HAB.‘IHA‘R Prasap Sgaw.

755 *!mu Gln(lm.nd Sinha: (a) Has the attention of the Gov-
ernment been druwn to paragraph 10 of the enclosures to the Government
of India, in the Home Department, No. 50-1682, dated 18th November
1883 (page 293 of Bihar and Orissa Board’s Miscellaneous Rules 1919) which
deals with the removal of men from public service on mere suspicion?

(b) Was that taken into consideration while deciding the appea! of
Mr. Harihar Prasad Shaw to His Excellency the Viceroy of India? .

(c) If so, what charges have been proved against him and why were
not those charges brought against him in a court of law?

(d) If he has been removed on mere suspicion why was the paragraph
in the circular disregarded?

(e) If the paragraph has not been disregarded, what proportionate pen-
sion has been granted to him?

- The Honourable Sir Bhupendra Nath Mitra: (a) Yes: the attention of
Government was drawn to the document mentioned, which is a Resolution
of the Government of Bombay, in the year 1883.

(b) It has no bearing on the case of Mr. Harihar Prasad Shaw and was.
accordingly not taken into consideration in dealing with it.

(¢), (d) and (). Do not arise.

NAMES oF SUPERINTENDENT OF PostT OFFICES AND OTHER OFFICIALS
APPOINTED ON 23RD DrcemiER, 1928, IN THE Bisar AnD Onrissa CigoLr.

7566. *Kumar Ganganand BSinha: With reference to the answer given
to my starred question No. 166 on the 29th January, 1929, will the Gov-
ernment be pleased to state:—

(a) the name of the Superintendent of Post Offices appointed in
the Biha: and Orissa circle on the 23rd December, 1928°?
(b) the name of the probationary Superintendent confirmed in
the Bihar and Orissa circle, and
(¢) the name of the outsider appointed in the resultant vacancy?
Mr. H, A. Sams: (a) and (b). Sardar Harbans Singh.
(¢) Mr. K. M. Mehta.

Issuk oF THIRD CLASS RETURN TICKETS ON STATE RAILWAYS,

757. *Mr, Siddheshwar Prasad Sinha: Will Government be pleased to
state the reasons for not issuing third class ordinary return tickets at re-
duced rates in the State Railways as is done for higher classes?

Mr. A. A, L. Parsons: The issue of third class return tickets at reduced
rates is likely to lead to fraudulent travelling, which is already far too
prevalent.

1s87E o¥ RETURK TICKETS AT CONCESSION RATES 0§ RATLWAYS OTHER
THAN STATE RAILWAYS.

758. *Mr. Siddheshwar Prasad Sinha: (¢) Will Government state if all

rnilways issue all kinds of return t:ckets at concession rates as are issued
by State Railways?
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(b) 1f the reply be in the negative, will Government be pleased to state
the names of railways together with the kind of return tickets and the
classes for which they are not allowed in private railways?

(¢) Do Government propose to issue instructions to private railways
1o follow the example of the Btate Railways in respeect of return tickets at
conecession rates? '

Mr. A. A. L. Parsons: (a) The answer is in the negative. The descrip-
tion of return tickets issued by various railways differs in order to suit the
varying conditions on different railways.

(b) This information can be obtained from the time-tables and coaching
guides of the various railways.

(¢} No. The matter is within the competence of railway administra-
tions, who are fully alive to the desirability of issuing tickets at conces-
sional rates, when, by doing so, they are likely to obtain more traffic.

ANNUAL YIELD OF COTTON FROM CERTAIN AREAS FOR THE YEARS
1921 To 1928.

759. *Mr. Siddheshwar Prasad 8inha: Will Government be pleased lo
state the annual yield of cotton for the years 1921 to 1928:

(a) within the town and Island of Bombay,
(b) within the radius of 100 miles from Bombay,
(c) within each of the distriets of Bombay Presidency,
(d). within each of the other provinces? '

The Honourable 8ir George Ralny: All the information which -Govern-
ment possess is contained in the publication entitled ‘* Estimates of Area
and Yield of Principal Crops in India, 1927-28'' a copy of which is in the
Library. S S,

. Bir Victor Sassoon: Has cotton ever been grown within the town of
Bombay, and if so, will Government kindly give us information as to where
the cotton ficlds exist? (Laughter.) -

The Honourable Sir George Rainy: I carcfully refrained in my answer
trom endorsing the suggestion in that clause of the question. (Laughter.)

NuMsER oF BALES or COTTON GROWN IN BoMBAY PRESIDENCY CONSUMED
LocALLy AND NUMBER EXPORTED. -

760. *Mr, Siddheshwar Prasad Sinha: 1. How many bales out of the
total stock of cotton growing in the Bombay Presidency have been con-
«umed during the years 1921 to 1928: B

(9) by the cotton producing:centres, "’ L
(b) by the Bombay mills out of the cotton growing in the Bombay
Presidency ? .

2. (a) How many Lales of the said cotton grﬁﬁi'ing in the fBomba,}l! Presi-
dency are sent over to any and if so, which of the places in British India ?
_ (b) How many bales of the said cotton growing in the Bombay Presi-
dency have been shipped to any. and if 8o, which of the foreign countries?

The Honourable Sir George Ralmy: The information desired by the
Honourable Member is not in the possession of Government.
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QUANTITY AND INTENDED DESTINATION OF (COTTOX BROUGHT TO BOMBAY
FBOM 1THE CoTTOoN-GROWING CENGRES IN BRITISE INDIA. :
761. -*Mr. Siddheshwar Prasad Sinha: Will Government be pleased to
state:

'(a) the number of bales brought to the Port of Bombay from each
of the cotton growing centres of India annually during the
years 1921 to 1928; _

(b) and of those how many bales were for direct shipment to any
and if so, which of the foreign countries;

(c) how many of these were for local consumption by the Bombay
mills; and

() how many were for shipment to any and if so, which British
India territories or to any and if so, which Native States and

. in what numbers?
The Honourable 8ir George Rainy: The information desired by the
Honourable Member is not in the possession of Government,

THE BoMBAY CotroN CONTRACT ACT OF 1922,

762. *Mr. Siddheshwar Prasad Sinha: (a) Will Government be pleased
tc state with what object and for whose benefit the Bombay Cotton Con-
tract Act, XIV of 1922, was passed by the Government of Bombay?

(b) Is it not a fact that the Bombay Cotton Contract Act, XIV of 1922,
contravenes the most important provisions of the Indian Contract Act and
the Government of India Act?

(c) Has the said Act or have any rules or bye-laws framed thereunder,
provided any, and if so what, safeguards for the interests of the cotton
growers of the Presidency, and of the cotton trade of India?

The Honourable Sir George Rainy: (a) The Honourable Member is re-
ferred to the Btatement of Objects and Reasons appended to the Bombay
Cotton Contraots Bill which was published in the Bombay Gazette of the
21st July, 1922, Part V

(b) No. 1 would umt.e the attention of the Honourable Member to the
Preamble of the Act.

(¢) The Act provides for the regulation and control of transactions in
cotton in the city of Bombay only.

Mr, Siddheshwar Prasad Sinha: Is it not & fact that the Act mentioned
in clause (@) of the question was a war measure?

The Honourable 8ir George Ralny: I cannot imagine what war caused
& war measure in 1922,

Mr. Siddheshwar Prasad Sinha: Is it not a fact that the Act was brought
up for consideration and passed shortly after the Act of 1919 was repeal-
ed?

The.Honourable Sir George Rainy: T should like to have notice of that
question, Bir.
PROVISION OF A PLATFORM AT KANKATHER RATLWAY BTATION.

763 *Maulvi Muhammad Yakub: (s) Are Government aware that
Kankather railway station on the Dethi.Moradabad line which is .a station
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for the landing of pilgrims to the Ganges bathing fair has got no platform,
to the great inconvenience of passengers specially womén and children?

(b) Do Government propose to issue immediate orders for the construc-
‘tion of a platform at the above station?

Mr. A. A. L. Parsons: Government are not aware of the arrangements
at this particular station, but will send a copy of the Honourable Member's
question to the Agent of the East Indian Railway, in order that he may
consider whether any improvement is required.

CONSTRUCTION OF A RAILWAY SIDING AT SHAHZADNAGER STATION ON THE
EAST INDIAN RAILWAY.

764. *Maulvi Muhammad Yakub: (a) Are Government aware that
there are no sidings on the Shahzadnager railway station on the East
Indian Railway which causes great inconvenience to the traders in loading
their goods?

(b) Do Government propose to issue orders for the construction of
sidings at the ahove station?

Mr. A. A. L. Parsons: Government are not aware of the arrangements
at this particular station, but have sent a copy of the Honourable Member's
question to the Agent of the East Indian Railway in order that he may
consider whether any improvement is required.

EARLY OPENING OF THE (FFICE OF THE DIVISIONAL SUPERINTENDENT,
EAST INDIAN RATLWAY, MORADABAD.

765. *Maulvi Muhammad Yakub: (a) Are Government aware of the
fact that at Moradabad the Office of the Divisional Buperintendent, East
Indian Railway opens now at 9-30 a.M. instead of at 10-80 a.M. the time
which had been in force before?

(b) Will Government be pleased to give reasons for this change which
is different from the timings observed in all Government offices through-
out the United Provinces?

Mr. A. A. L. Parsons: (a) and (b). Government have no information on
the matter, but, if the position is as stated by the Honourable Member.
they presume that the Divisional Buperintendent has altered the hour af
which his office opens to suit the requirements of the work.

SorsrroR COMFORTS PROVIDED FOR EUROPEAN THAN FOR INDIAN PASSEN-
GERS ON THE BoMBAY, BARODA AND CENTRAL INDIA RAILWAY, METRE
GAUGE SECTION.

766, *Mr. Mukhtar Bingh: (a) Is it a fact that on the Bombay, Baroda
and Central India Railway, metre gauge, a distinction between Indian and
European passengers is drawn and more comforts ara provided for Euro-
peans than for Indians?

(b) If the answer be in the affirmative, will Government be pleased to
state the reasons why such a distinotion has been drawn and maintained?

{¢) I{f the answer be in the negative, will Government be pleased to
state if on different stations on the said railway. waiting rooms on the
stations are separately provided for Europeans and Indians and that those
for the former are better fitted, furnished and looked after tham the latter?
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Mr. A, A. L. Parsons: (a), (b) snd (c¢). Government are not aweare that
any such distinction as suggested by the Honourable Member is made on
the metre gauge system of the Bombay, Baroda and Centtsl India Railway.
They are asking the Agent of the Railway for an early report on the subject.

Mr. Mukhtar Singh: May I know if such waiting rooms do exist at
Rewari and Mount Abu?

Mr. A, A. L. Parsons: Government have _'no information on that point.
That is why they have inquired from the Agent.

APPOINTMENT OF AN INDIAN MEMBER TO THE RAILWAY BOARD.

767. *Mr. Mukhtar Bingh: (a) Is it a faot that Government are con-
templating the appointment of a new Member to the Railway Board?

(b) If the answer be in the affirmative, will Government be pleased to
state if an Indian will be appointed this time?

The Honourable 8ir George Rainy: The Honourable Member is now
aware of the position from the remarks which 1 made at the clgse of the
general discussion on the Railway Budget on February the 21st. '

Mr. H. G. Oocke: May I ask the Honourable Member whether the large
number of questions dealing with sweetmeats, retwrn tickets, and so -on,

are in part responsible for the creation of this new post in the Railway
Board?. (Laugbter.) . . .

Mr. K. Ahmed: That question does not arise. (Laughter.)
The Honourable Sir George Rainy: T cannot trace the counection,

PUBLICATION FOR SALE OF THE DECISIONS 0F THE RATES ADVISORY (OM-
MITTEE.

768. *Mr. Mukhtar 8ingh: (a) Will Government b.éll.alaaaed -to state if
they publish the decisions of the Rates Advisory Committee for publio infor-
‘mation and they are kept for sale to the public?

(b) If the answer be in the negative, will Government be pleased to con-
sider the advisability of doing. 8o in future?

Mr. A. A. L. Parsons: Orders have been issued that the Reports of the
Railway Rates Advisory Committee, with the Government of India’s orders
thereon, should be published and made available for sale to the public.

CoxnsrtrucTiON OF A BRIDGE AT THE CROSSING-OF THE NORTH. WESTERN
AND EAsST INDIAN RAILWAY ON THE MEERUT Bacrar Roap.

769. *Mr. Mukhtar 8ingh: (¢) Has the attention of Government been
drawn to the inconvenience felt by the road traffic passengers by being held
up for a long time at the crossing of the North Western Railway and the
‘East Indian Railway on the Meerut-Bagpat Roed ? : o

(b) Will Government be pleased to state the avcrage number of trains
(passengers and goods) passing by this crossing during 24 hours?

(¢) Will Government be pleased to state the time for which the traffic is
held up each time a train passes by thie crossing?
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(d) Will Government be pleased to state by what time this_'inéonvfa‘n'ienco
is likely to be removed by the construction of a bridge at this crossing?

Mr. A. A. L. Parsons: (a) No.

(b) 32.

(c) and (d). I doubt whether it will be possible to ascertain the average
time that traffic is held up at this crossing, but I am sending a copy of the
‘Honourable Member’s question to the Agent of the North Western Rail-
way in order that he may consider whether any action is necessary.

Mr. Mukhtar 8ingh: Will the Honourable Member kindly ask the Agent
to inform me of the result of his investigation? .

Mr. A, A, L. Parsons: I am not asking the Agent to investigate 'the
matter. I do not think it is in the least likely that it will be possible
{0 ascertain the average time traffic is held up at any particular crossing.

INCONVENIENT ARRANGEMENT OF THE MUZAFFARNACAR RAILWAY STATION.

770. *Mr. Mukhtar Singh: (a) Is it a fact that the new mandi in
Muzaffarnagar is situsted very close to the Railway station and that there
is no convenient way for the passengers to reach the station? =~

(b) Is it a fact that generally passengers have to cross the railway line
while going to or coming from the new mandi? -

. (¢) Will Government be pleased to stute the average number of accidents
{1) killed, (2) injured, which occur during a year?

(¢) Will Government be pleased' to state the number of accidents which
‘oceurred during the last year? . _

(e) Will Government be pleased to state what arrangement they are
vontemplating to remove this inconveniemce? ' '

-Mr. A. A, L. Parsons: Government have not at present got the informa-
tion asked for, but it is being obtained from the Agent of the North
Western Railway, and on receipt I will send it to the Honourable Member.

o -, PR

PROVISION OF ACCOMMODATION AND OTHER NECESSARIES FOR THE LABOUR-
ERS OF THE BALLY BRIDGE CONSTRUCTION WORKS.

771. *Mr. 8. 0. Mukherjee: (a) Will Government be pleased to state
the number of skilled and unskilled labourers, male and female employed
in the Bally Bridge Construction Works?

(b) What rteps have been taken to give immediate medical aid to the
injured cases in the above works? Have any temporary hospitals been
opened for the purpose? If not, do' Government propose to take any
steps in the matter?

(¢) Will Government Le pleased to state what steps have been taken
for the dwelling accommodation and supply of pure drinking water for
the workers of the Lally Bridge Construction Works?

Mr. A. A. L. Parsons: Inquiries heve been made on the points raised
by tl;e Honourable Member, and I will let him bave a reply as quickly as
possible, . '
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SUBSTITUTION OF A CONTRIBUTORY PROVIDENT FUND FOR PENSION FOR
MINISTERIAL OFFICERS OF THE GOVERNMENT.

772. *Mr. 8. 0. Mukherjee: Do Government propose to substitute
a Contributory Provident Fund system for the existing pension scheme for
the ministerial officers under the Central Government?

The HMonourable Bir George Schuster: I would refer the Honourable
Member to the second paragraph of my reply to Mr. Rahimtullah’s starred
question No. 381 on the 4th of this month.

Cougrses oF Stupy IN HioH ScHOOLS 1IN StMLA AND NEW DELHI

773. *Mr. 8. 0. Mukherjee: (a) Do Government propose to lay on:
the table a statement showing the number of boys who came down from
S8imla on account of the move of the Government of India and sought.
admission in the local High Schools, New Delhi, during the last three
years?

(b) Is it a fact that the courses of study differ considerably in higher
classes in the Simla and New Delhi schools which causes great inccn-
venience to the students and expense to the parents? If so, are Govern-
ment prepared to take steps to make the courses uniform in the schools
at both places?

Mr. G. 8. Bajpai: (a) The information asked for is being collected, and
will be supplied to the Honourable Member.

(b) The courses nf study in the New Delhi High School and the Gov-
ernment High School, Simla, are almost exactly identical in the middle
classes. In the high classes, the boys reading in the New Delhi School
have to appear in the examination held by the Delhi Board of Secondary
Education, and have to read, in certain subjects, different text books.
Government are prepared to comsult the Punjab Government about the
possibility of making special arrangements for such boys at the Govern-
ment High School, 8imla, provided that the number is sufficiently large.

QUALIFICATIONS REQUIRED FOR APPOINTMENT TO THE PILOT SERVICE.

774. *Mr. K. 0. Neogy: Will Government be pleased to state which of
the following contradiotory information supplied by them is correct?

() In answer to question No. 285 put by Mr. B, Das at the meeting of
the Legislative Assembly held on the 81st August, 1926, Mr. N. J.
Roughton wrote to him on the 26th January, 1927 as under:

‘‘Pilots at Madras, Chittagong, Bombay, Karachi, Aden and Rangoon must possess
aj_Boud of Trade or Colonial Certificate of Competency ss Masters of foreign.going
x lp&.”

(b) In reply to questions Nos. 845 and 846 put by Mr. Sarabhai N. Haji
at the meeting of the Legislative Assembly held on the 5th September,
1927, Mr. N. J. Roughton wrote to him on the 26th September 1927, as
under:

“At Karachi the existing rules require as a neceasary qualification the possession
of & Board of Trade or Colnnialbil:artiﬁcuta of com my ar Mate or Mt:n;tert .oft ha
forsigh-going ship. Tt is not obligatory on candida r appointmen o the
lhn?';h' Pilot: Sérviee to hold certificates an Mastera of foreign.going ships nor are
Masfers of home-trade ships debarred from entering that service.”
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The Honourable Sir George : The matter is being looked into and
the result will be communicated to the Honourable Member in due course.

NuMBERS OF CERTAIN OFFICERS EMPLOYED AT PoRrTs v INDIA.

775. *Mr. K. C. Neogy: Will Government be pleased to state which of
the statements giving particulars of the number of officers employed at the
various ports in India is correct >—the one supplied to Mr. B. Das in reply
to his question No. 287 by Mr. N. J. Roughton along with his letter dated
26th January, 1927, or the particulars given to Mr. Jamnadas M. Mehta
by the Deputy Secretary of the Commerce Department in his letter dated
20th March, 1927, in rcply to his question No. 1096, since the first state-
ment gives the total number as 280 while the second statement gives the
total number as 323?

The Honourable Bir George Rainy: The difference is due to the inclusion
in the statement supplied to Mr. Jamnadas Mehta of certain posts, in
regard to which Mr. Das did not ask for information and which were not
included in the statement supplied in answer to his question.

NUMBERS OF ANGLO-INDTANS AND INDIANS PROMOTED FROM SUBORDINATE
(RaDES To OFFICERS’ RANK IN THE ACCOUNTS DEPARTMENT OF THE
EasT Inp1aN RAatLway.

776. *Mr. K, 0. Neogy: (a) How many persons have been promoted to
the officers’ grade from the subordinate rang of the Accounts Department
of the East Indian Railway? How many of them are Anglo-Indians, and
how many Indians? What was the proportion of Indians to Anglo-Indians
in the subordinate grades of the Accounts Department before these pro-
motions were granted ?

(b) How many of these persons have been transferred to other depart-
ments of the Railway after such promotions, and what proportion of them
are Anglo-Indians? o

Mr. A. A. L. Parsons: (a) No permanent promotions have been made
since December, 1925, pending the results of the experiment of separation
of accounts from audit, but the number of Anglo-Indians and Indiang in
the Fast Indian Railway Accounts Department now officiating in the
Officers’ grades is 4 and 8 respectively.

Information as to the proportion of Indians to Anglo-Indians in the
subordinate grades of the Aocounts Department of the East Indian Railway
;)n December 1925 will be obtained and supplied to the Honourable Mem-

er.

(b) None.

Mr. K. 0. Neogy: Is it not a fact that the number of promuﬁons from
umong the Anglo-Indians has becn out of all proportion to their strength
in the subordinate ranks? '

Mr. A A. L. Parsons: As [ have not got information as to their
strength in the subordinate ranks I am unable to answer the Honourable
Member’s question. '

Mr. K. 0. Neogy: Has the Honourable 'Member.djscofemd any special.
aptitude for accountiny work in the Anglo-Indians?
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Mr. A. A. L. Parons: I should not like to cxpress s definite opinion
straightaway, but I sgc no reason to suppose that aptitude for accounts
work pertains to any particular race,

DEPUTATION TO ENGLAND TO STUDY ‘* MEOHANICAL ACOOUNTANCY '’ OF
MEMBERS 0¥ RAILWAY STAFFS,

777. *Mr. K. 0. Neogy: (a) Is it a fact that some members of the Rail-
way staff have been sent to England at Government expense to learn
mechanical accountancy, and some more are proposed to be sent for the
purpose ? '

(b) What is the period for which they are generally sent, and what is

the approximate expenditure per head incurred by Government on this
account ? '

(¢) Is it & fact that one such person, who was sent to England on
deputation, was made a Workshop Accounts Officer on his return after
a few montha? ' Is it a fact that his services have been dispensed with
since, after giving him a month's pay in lieu of notice? What was the
cause of hizs removal from service? Which officer was responsible for his
appointment to the Railway service, and what enquiries were made by
that officer about this person’s previous history before appointing him?
By what amount has the State been a loser on account of the expenses
incurred in his training in England, and what amount, if any, has the State
lost as a result of the circumstances that led to his removal from office?.

. Mr, A, A. L. Parsons: (a) Only one was sent, and as arrangements
cgn now-be made to train others. in this country, it is not proposed, &
vny rate for the present, to send others., -

(b) In view of the answer to (a) this question does not arise.

(c) . He was appointed to officiate us Workshop Accounts Officer and
worked very well for some time. His services were dispensed with
under the terms of his engagement, with & month’s pay in lieu of notice
as latterly he became involved in debt and neglected his work. .

He was appointed many years ago to the railway service by the
Accountantt General, Railways, who, it is presumed, made the usual
inquiries before making the appointment.

The cost of his training in England was cbout Rs. 6,000, but it is
difficult, in view of the fact that the officer did work well for some time
and contributed knowledge and experience towards the introduction of
new methods of workshop accounting. to assume that Government lost
all that was spent in hig training. The State suffered no direct loss as
a result of the circumstances that led to the termination of his services.

Mr, K. 0. Neogy: What did this man’s training in England. cost the
Government ? :

Mr. A. A. L. Parsons: Rs. 6,000, as I have said.
Mr. K. 0. Neogy: I am sorry I did not hear the amount.

TaE HAoYyMAN-MAHINDRA PuncrING MACHINE.
778. *Mr. K. 0. Neogy: (a) Is it a fact that a machine known as
the ‘‘Hayman-Mshindra Punching Machine’’ is being largely purchased for
the Railways? If so, how many of them have so far been purchased and
at what cost?
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(b) Is any officer connected with the Railway Department interested in
the manufacture or sale of these machines? . - e

‘Mr. A. A. L. Parsons: (a) I understand that some of these machines
are being used on the East Indian Railway. I will ascertain for the
Honourable Member the number and cost. '

(b) Mr. Hayman is a part patentee.
Mr. K. Ahmed: Will the Honourable Member kindly explain what is

this ‘‘Hayman-Mahindra Punching Machine” and give an idea to Honour-
tble Members of this Assembly as to what it is?

"Mr. A, A, L. Parsons: Except that it is & punching machine, 1 am
¢fraid I have myself no personal knowledge about it.

UNSTARRED QUESTIONS AND ANSWERS.

House ACOOMMODATION FOR MILITARY OFFICERS IN PESHAWAR,

252, Mr. Muhammad Ismail Khan: (a) With reference to the reply to
Pandit Hirday Nath Kunzru's starred question No. 536 on the 26th
March, 1928, when the Army Secretary promised to give a full reply after
he had received the report from the officer deputed to inquire into the
conditions of house accommodation for military officers in Peshawsar, has
the report been received from that officer? Is the Army Becretary now
prepared to make & full reply to that question?

(b) Is it & fact that the District Magistrate of Peshawar, ordered the
forcible surrender of Bungalow No. 2, Roos Keppel Lane, Peshawar
Cantonment, fourbeen months after the service of notice regarding appro-
priation only, and without first serving the owner with a notice for possession
as required by law? Under what law or rule did the Distriét Magistrate
take this action?

Mr. G. M. Young: (a) The reply promised was sent to the Honour-
sble Member, Pandit Hirday Nath Kunzru, on the 81st March 1928.
1 am sending & copy of it to the Honourable Member.

(b) Government are informed that the District Magistrate was called
upon to enforce poasession, and did so under section 12 of the Canton-
inents House Accommodation Act. If so, his action appears to have
been perfectly legal, as a notice under section 7 had already been issued,
and the Act does aot require the issue of any further notice.

EvGrsiniTy oF THE MusuiM NoMINATED MEMBER OF THE PESHAWAR
CANTONMENT BOARD TO SERVE AS A MEMBER OF THE BOARD.

253. Mr. Muhammad Ismail Khan: (¢) With reference to the reply to
unstarred question No. 452 of the 20th September, 1928, will Governmen!
be pleased to state whether they are satisfied that fhe Muslim nominated
member of the Peshawar Cantonment Board is qualified to act as a member
of the Board?

(b) Did Government institute the promised inquiry into this matter,
and if so, will Government be pleased to lay on the table the result of this

inquiry ? -
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Mr. G. M. Young: () Yes.

(b) Yes. The result of the inquiry was communicated to Pandit
Thakur Das Bhargava on 1st October 1928, and was fo the effect that
ithe member in question had not been dismissed from the Cantonment
Committee, and that sherefore the last part of the question did not
frise.

ORDEMS BY THE MILITARY AUTHORITIES IN PESHAWAR EJECTING OWNERS -
OF BUNGALOWS FROM THEIR RESIDENCES.

254, Mr. Muhammad Ismall Khan: (¢) Will Government be pleased to
state whether executive orders and circulars issued by the Army Depart-
ment from time to time before the passing of the present Cantonment Act
are etill in force?

(b) Will Government be pleased to state whether there was any special
law under which Cantonment lands were given to grantees on a special
contract for ‘building bungalows in the Bombay and Bengal Presidencies?
If so, was this law ever in force in the Punjab?

(¢) Are Government aware that in March, 1922, His Exocellency the
Viceroy in reply to an address by the deputation of the All-India Canton-
ments Associstion, assured the deputationists that the rights of the owners
to live in their bungalows would not be interfered with? If so, has the
Army Department acted in accordance with this assurance?

(@) Is it & fact that the owners of bungalows in Peshawar Cantonment
have recently been ejected from their bungalows by the orders of the mili-
tary suthority in contravention of the specific provisions of the House
Accommodation Act?

Mr. G. M. Young: (a) Any executive orders and circulars, which are
inconsistent with the provisions of the present Cantonments Act, have
automatically ceased to have effect. The old rules governing the grant
of land in cantonments were superseded by the Cantonment Land
Administration Rules in 1925, but remain in force so far as the grants
inade under them are concerned. .

(b) There were scparate rules for each Presidency Army, prescribing
the conditions on which grants of land in cantcnments were to be made.
{'antonments in the Punjab were included among the cantonments of
the Bengal Presidency.

(c) Lord Reading assured the deputation that owners of houses in
cantonments, who were then protected under section 11 (C) of the
House Accommodation Act, 1902, would continue to receive such pro-
tection. There has been no departure from this assurance.

(d) 8o far as I am aware, no such case has ocourred.

CONSTRUCTION OF QUARTERS FOR THE CLERKS OF THE MoTinam HEaD
PosT OFFIOE.

255. ‘Mt. Gays Prasad Singh: (a) With reference to my unstarred ques-
tion No. 189, dated the 4th September, 1928, is it a fact that not a single
set of quarters has yet been constructed for the clerks of the Motihari Head

Post Office?
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(b) Is it & fact that, according to the Bite Selection Committes’s Report,
it has been proposed that the said proposed quarters be constructed by the
Public Works Department !

() Is it a faot that, according to the Site Selection Committee's
Report, the plan maps and the estimate have been prepared by the Exccu.
tive Engineer, Muzafiarpore Division ?

(@) Is it a fact that it has now been proposed to get them constructed
-departmentally ?° )

(e) If the answers to parts (a) to (d) be in the affirmative, will Govern-
ment be pleased to state the reasons therefor, and also for the delay in
completing these constructions?

Mr H. A. 'Sams: (a) Yes. Two sets of quarters are, however, in hand.
(b) Yes.

(¢) No. The estimates for. the remaining quarters are still under
preparation.

(d) Yes, if it is considered more economical to get the quarters eon-
structed by departmental agency than by the Public Works Department.

(e) The construction of quarters is usually undertaken by the Public
Works Department, but it may be found to be more economical to have
the work done departmentally. Government are not in possession of
mformation as to the reasons for the lack of progress, but will inquire.

RuLgs FOR LEAVE, PAY, PROMOTION, ETC., OF THE STAF¥ OF THE GREAT
INDIAN PENINSULA RAILWAY TRANSFERRED TO THE RAILWAY CLEAR-
NG Accounts OFFicE, DELHI.

256. Mr. N. O. Kelkar: (a) Will Government state what rules they are
going to make applicable to the Great Indian Peninsula Railway staff
brought from Bombay to Delhi, to serve om the establishment of the
Clearing House, in respect of leave, time-scale, promotion and other
prospects? Will all the members of the staff be on the same footing as
those of the establishment recruited from other railways?

(b) Is it a fact that this Great Indian Peninsula Railway staff is not
given the increment worked out for them by the Great Indian Peningula
Railway Administration and intimated to the Director, Railway Clearing
Accounts Office, Delhi?

(c) Will the seniority of the men of the Bomktay staff be ‘counted
trom the date of their first appointment, or from the date of joining the
Clearing Office?

(d) Is there any truth in the complaint that the men in the Clearing
Office are overburdened with work for the present, and that they have to
serve longer than the usual hours? '

Mr. A, A. L. Parsops: (a) The stafl transferred from the Great Indian
Peninsula Railway to the Clearing Accounts Office will be on the ssme
f.oting as those transferred- from other railways in all the matters
referred to by the Honourable Member, except leave, in regard to which
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they will continue .to remain under the leave rules of the Great Indian

Peninsula Railway.

(b) Yes, in respect of a small number of men only, due to & mistake
baving been made by the Great Indian Peninsula Railway in interpreting
the orders regulating the pay to be drawn by the staff transferred to the
Clearing Accounts Office. : '

. (¢) A committec has been appointed for the purpose of framing
detailed rules for fixing the seniority in the different grades of the em-
nioyees transferred from various railways to the Clearing Accounts
Office. I have no doubt that this Committee will take the past service
«f employees into consideration.

(d) No, and I would invite the Honourable Member's attention to
the reply given to starred questions Nos. 668 and 669 on the 19th Feb-
ruory, 1929, '

ALL®RGED RACIAL DISCRIMINATION IN THE PROMOTION OF ENGINE DRIVERS
OoN THE GREAT INDIAN PrNINsULA Ramwway.

. 257. Mr, N. 0. Kelkar: (a) Have certain sections of the Railway engine-
drivers on the Great Indian Peninsula Railway made any representation to
the Railway Board complaining against racial diserimination in railway
service?

(b) If so, will Government state whether any reply was sent to that
representation? '

(¢) Is it a fact that on the main line of the Great Indian Peninsula
Railway there is not a single engine-driver, either a Hindu or Mahome-
dan, who is in charge of running mail or passenger trains? '

(d) If the reply be in the negative, will Government state the number
of such drivers?

(¢) Is it a fact that the pay of ‘A" class drivers is from Rs. 160 to
Rs. 810, of ““‘B"’ class drivers from Rs. 130 to Rs. 285, and that of “C'"
class drivers from Rs. 72 to Rs. 1407 ‘

_. What are the circumstances under which a driver under ‘'C'" class
may be promoted to the ‘B’ class and a driver from the ''B’’ class pro-
moted to the ‘‘A’’ class?

~ (g) Have such promotions ever occurred before?

. (h) Will Government state the number of drivers under these three
classes in the Great Indian Peninsula Railway?

Mr. A. A. L. Parsons: (a) No.

(b) Does not arise.

(c) and (d). I am obtaining the information for the Honourable Mem-
ber from the Great Indian Peninsula Railway.

(¢) Yes, except that the maximum for B class drivers is Bs. 285.

(f) The rule is that drivers are eligible for promotion to a higher claes
ae vacangies occur, provided they possess the cualifications of the ciass:
¢nd that exceptional men may be promoted to a higher class under ‘the
orders of the Chief Trensportation Superintendent. I am not awarc
whether the latter part of this rule means that an excephonal C class
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~«driver may be promoted direct to the A class, or that an exceptional
-driver in one of the two lower classes may be given the pay of & higher
slags even though there is no vacancy; but I am making inquiries. 1
sam also inquiring what the qualifications laid down for each olass are in
-uccordance with this rale. The rule further provides that, before pro-
~notion from one grade of driver to another, there will be an examination
in knowledge of the locomotive and of the rules in force.

(9) No doubt.such promotions have occurred since the rules provide

for them, but I am verifying this from the Agent of the Great Indian
*’enmsuln. leyia.y

(h) 1 am obtaining the information for the Homourable Member.

$ANEL FOR THE STANDING AI)VIBORY COMMITTEE FOR THE
DEPARTMENT OF EDUCATION, HEALTH AND LANDS.

Mr, President: Honourable Members will remember that on the 20th
February, 1920, T informed them that, as o result of the anmounpement
made by me on the 11th February regarding the election of Members
to the Standing Advisory Committee for the Department of Edueation,
Health and Lsnds, only six nominations had been received up to 12
poon on Wednesday the 13th February, the time fixed for recejving such
vominations, and that the nuthber of candidates proposed was less than
thc number, required. Under Reygulation IT (3) of the Regulationg pres-
coribed for the holding of elections by means of the single transferable
vote, I nccordingly extended the time for receiving nominations yp. o
12 noon on Thursday the 21st February. I have now to inform the
Assemhly that up to the time so extended no further nominations have
beon received, and though the Regulation empowers me to appoint an
odditionsl further p-riod for receiving pominations, I have decided not
to do go. - The panel therefore, ¢ required by the terms .of the motion
raoved by Mr. Bajpai on the 11th February, 1829, cannot be formed.

ELECTION OF A PANEL FOR THE CENTRAL ADVISORY COUNCIL
FORB RAILWAYB

Mr. President: Honourable Members will recollest that on the 21st
February, 1920, the announcement declaring certain Members as having
been duly elocted to the Central Advieory Council for Railways was, on
an oh]eation bemg raised by BSir Purshotamdas Thakudras, held up
pending an inquiry into the nomination paper of the Honourable Mem-
ber. I have now to inform the Assembly that an inquiry has disclosed
the faet that the nomination paper of S8ir Purshotamdas Thakurdas,
whish wae for the Central Advisory Counecil for Railways, was by a
engretbable oversight on the part of the office, placed among the nomina-
tion papers for the Htanding Finance Committee for Railwavs. The
mistake has since been rectified and as the mumber of candidates proposed
exoeeds the nurmaber required, an eleotion will be necessary. ‘The alent:on,
a8 alraadv announced, wﬂl ‘take plaoe on the Gth March, 1929.

(4]
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SECOND STAGE—conid.
Ezpenditure from Revenue—contd.
DeManp No. 1—RaiLway Boarp—contd.

Mr. President: The House will now resume further consideration of
the following motion moved by Bir George Rainy:
“‘That a sum not exceeding Rs. 12,61,000 be granted to the Giovernor General in

Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1830, in respect of ‘Railway Board'.’

Policy of not reducing rates and fares for short distances.

Kumar Ganganand Sinha (Bhagslpur, Purnea and the Santhal Parga-
nas: Non-Muhammadan): Sir, T rise to move:

“That the Demand under the head ‘Railway Board' be reduced by Rs. 14,000."

Before I deal with the subject, Sir, I think that the figure needs a word
of explanstion. The House will see that the voted budget estimate for
1929-80 for the three Members of the Railway Board is Re. 93,000. I have
dedusted from that Rs. 64,000, the voted portion of the expenditure on
the additional Member sought to be created. So the balance of the
votable grant for the remaining two Mombers comes to Rs. 28,000, and I
want to omit the grant for one of the Member, the Member who is in
charge of fixing rates and fares. It has been made clear during the gene-
ral discussion on the Railway Budget by several Honourable Members,
who spoke from these Benches, that the rates and fares of the railways
are at present arbitrarily fixed. It is said that, in this matter they apply
the principle of how much the traffic can bear. The Government inter-
prets the principle to mean the law of supply and demand. They do not
pause to consider what is the capacity of the people to pay. That inter-
pretation affords an indefinite scope for the personal judgment of the man
who fixes the rate in an atmosphere of probability and doubt, and it is
equally potential of promoting social and economic progress as of retard-
ing it. We have known by our experience that the railway administra-
tion certainly uses it for retarding the social and economic progress of this
country, and its aim seems to be solely to get an increasing return. The
reduction is made not to mitigate the hardshipe of the travelling publio
or the hardships experienced by traders. It is only made with a view to
bring in more money to the coffers of the railways, which they can squan-
der awny in creating highly-paid appointments. The railways, I submit,
Sir, being a sort of national industry, the profit should be adequately
shared Ly the people of the country; but what do we find? We find that
the commercial principles are applied to amass crores of rupees, not to
benefit the nation, the labourers or the low-paid employees so much, not
to benefit the travelling public, as to create fat saleried . posts and maeke
the administration top-heavy. In faet the question of flxing rates 'and
tares requires immediate re-examination and has to be kept under constant

(1180 )
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watch. We have seen that, with commercialism on one side and the
broad human sympathies on the other, we cannot at present determine
what is exactly the just return which the railways should have for them-
gelves and what are the proper rates and fares to fix.

The non-reduction of short distance fares and rates cannot, for the
motter of that, be said to be strictly on account of commercial necessity.
We do not know whether, in the existing circumstances, not reducing
ghort distancc rates is economically justifisble. Mr. 8. C. Ghose, the
author of ‘A Monograph on Indian Railway Rates’ hag given us concrete
examples which beautifully illustrate this point. On page 274 of the Mono-
groph, which has been published by the Superintendent, Government
Printing, India, he says:

. *"If the long distance traffic be for say 633 miles and the rate charged be -133 pie
er maond per mile and the lond be 380 maunds in a wagon, the result would be as
llows, as with the rate ofi 1/3 pie up to 75 miles and jth pie 75 to 125 miles

on a lead of 125 miles on traffic of similar wagon load.”

and then he gives these illustrations:

380 mds. x Re. 0-7-0 per maund = Ra. 166-4.0 or say 166.

Taking 70 miles as the wagon mile run dpar diem, 633 + 70 equal 9 days in transit,
and if 2 deys are allowed for sending and receiving atations, the total time occupied
would be 11 days.

Therefore 166 + 11 give & wagon per -day return of Is. 15.
Freight for 126 miles :(—

First ‘756 miles x 1/3 ... 25 pies.
Next 50 miles x } ... ... 13 pies.
38 or
Re. 0-3-2 per maund.
Ra. 0-3-2 x 380 maunds = Rs. 75-3-0. .

At the rate of 70 miles per day, 1856 miles will take say 2 days for a wagon to com-
plete the run, plus 2 days as usual for loading and unloading make 4 days.

Thus Rs 75 + 4 = Rs. 18 12.0 per wagon per day.

“In a case like this (he says) short distance traffic is not a less paying traffic than

long distance traffic from the point of view of wagon earning per day, and it is to be

that neither block rates nor any terminals have been taken into account in arriving

at the rate for 125 iiles and ut the same time <133 pie rate for 633 miles is also a
very fair rate for this lead.

It however, the velicle mileage attained in a day were 00 miles and the total time
necug%gd reduced by 2 s, namely to 8 days the ‘wagon per day' return on traffic
fo“ll‘ : o::lﬂ'e"s would have heen Ra. 18-7-0 or very much near the figure obtained for 125
miles .

I need not rend the remaining portion of the puragraph. From what 1
bave read, the example proves that by no means is it the rule that short
digtance traffie is always uneconomical: There may be conditions in which
short distance traffic may be uneconomical, but there may agsin be con-
ditiops in which it is profitable. As I have explained in the beginning,
the existing conditions are not such that we can take it for granted, or sayv
authoritatively, that short distance traffic is, as a rule, unesonomical for
the railways. _ S

Now, 8ir, there is another aspect in which the question of short distance
rates should be.considered. We know that freights have helped the irade
to de concentrated in big cities and .that all materials ltke grain, conl, ete..
are carried to cities like Calcutta, Bombay, Karachi. If. however. short

a2
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distance rates are reduced, there would naturally be & tendenoy for small
towns to flourish with trades and industry, because the comsignors would

naturally say to themselves, “If I can carsy my goods to nearer places at
reduced rates and sell them there profitably, why should I take the trouble
of taking my goods to far off places lke Caloutte, and undergo several
hardships.”” So that, from the point of view of the development of ihdus-
tiies and trades in’ small towns in every part of this vast country, it is
nécessary that the question df a reduction in short distance rates should
receive consideration, unless, of ecomrse, it is proved that non-reduction
of such rateg is economical and- that it m necessary that this polloy s‘hmﬂd
be resorted to.

Then, Sir, if yvou look at the fares, vou will find that the bulk of the
people of this country are suffering the greatest possible injustice at the
hands of the railway authorities from the non- re;;l otion of short distance
fares. In the Railway Administration Report for 1927.28—the latest we
have got—we find that the average distance that a 8rd class passenger was
carried was 85'4 miles.: These are thé men for whom the Honoursble the
Railway Member showed so inuch solicitude when he delivered his budget
speech. These are the men who pay nine-tenths of the passenger revenue
to Government, and these are the men, 8ir, who have only one meal & day,
in this country. From these men the railway authorities charge as much as
3-22 piep per mile as railway fares. You can very well see, Bir, that a
man who oarns two annas to four annas a day cannot afford to travel many
miles, even by foregoing his one meal. If has been found that he cannot
travel. more than 10 miles, at any rate, and that being so, the argument
that the fares in India are the cheapest goes to the wall. Mr. Priestley
has calculated that in Amenca. although the fare per mile is 11°8 pies,
and although in Tndia it is 822 pies, the average distance which a labourer
in America can go for one day’s earnings is 83 miles, and the average which
o labourer can go in Indin is 10 miles. If he goes to a marringe party he
has to forego one day’s leave pay. Tf he has to go to district headquar-
ters from his village, he has to forego one day’s meal. - That is the condi-
tion in which 8rd class passengers in Indin are at present, and the Gov-
ernment, instesd of thinking of them and reducing the fare in a way which
would go to their benefit, reduce the fares in a way which henefits only
the big people. After all, the bulk of the 8rd class passengers who travel
long distances are those who are servants of big people, and their fares,
naturallv, are paid by their mastors who have a heavy purse with them.
The bulk of these 3rd class passengers who have to pay from their own
pockets go only short distances, say 85 miles, as this report says. S8ir
William Aeworth of the Tndian Railway Committee, speaking on railway
ecanibmies, stated that very few passengers could afford to travel in thlﬂ
country unless fares were very low. Tt would be interesting to know how
the Government has taken that advice to heart. T want the Government
to look into this question. A time may come when the bled white
may die and the golden oggs may not be forthcoming. Tf you have’ o
put o burden on these people to holster up vour revenue. then share -:u:w
benefits with them and don’t spend their money on high-paid services.

Bir, to sum up, 1 submit that the non-reduction of the short-distance
rates and fares is not on a sound basis. T further submit, that it is ovar-
commercialisation and of doubtful advantage to ral!mvs, and what’
mare, works great hardship on the travelling public. -
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I hope these matters will receive the consideration of Giovernment and
that, before long, they will change their policy and reduce short-distance
rates and fares.

Bir, T move.

_ The Revd. J. O. Ohatterjes (Nominated Indisn Christians): May I ask,
Sir, if thgr_e i & quorum in the House?

Several Honourable Members: Oh yes; more than a quorum.

Mr, President: If the Honourable Member will himself count, he will
find that there is. Mr. Duraiswamy Aiyangar.

Mr. 0. Duraiswamy Afyangar (Madrag ceded districts and Chittoor:
Non-Muhammadan Rural): Bir, I shall say only a few words. The other day
I mentioned the difficulties of third class passengers in paying the present
fares for these short distances. I informed the Honourable Member that per-
sons who take tickets for more than 150 miles are very rare. In reply to
that my Honourable friend, Mr. Parsons, was kind enough to send me &
few figures, I take the figures for the Southern Mahratta Railway from
April to September, 1928, which show 82,000 tickets sold to third class
passengers for a4 distance of over 150 miles.

I may inform him that it was the busiest season for third claas pas-
12 Nooxn, HenBers namely the marriage season .and even if we take the
O+ figure, for & whole year, it comes to only 12 lakhs of passengers
who take third class pickets for distances over 150 miles at a stretch. We
find that the total mumber of third class passengers for a whole year is
26 millions on the Madras and Southern Mahratta Railway, out of which
only 12 lnkhs of people have purchased tickets for over 150 miles at a
time. Surely that is not a matter on which my Honourable friend, Mr.
Parsons, if he had followed his usual practice and if he were legally mind-
ed, would have given information. That information is moare fatal to his
own cnse than mine, and an advocate will never place such materials in
the hands of the opposite side (Laughter).

My Honourable friend, Kumar Ganganand Siuhn, has pointed out that
nine-tenths of the revenue from passenger traffic are derived from third
elass passengers. I may ndd to it and say that the entire rovenue from
possenger traffic comes from third class passengers. I ask my Honour-
able friend Mr. Parsons to take some trouble and find out the figures for
the running expenses of the Great Indian Peninsula Punjab Mail, which
containg only first and second class passgengers, with a big dining car
attached to it, with sevcral pounds of ice and different kinds of drink to
be supplied for the convenience of the first and second class passengers;
I ask him to compare the figurer of the working cxpenses of the Punjab
Mail with the figures of the working expenses of a train which takes all
the three classes of passengers, or which takes only third class passengers.
I will ask him to work out the figures and find out who is paying the ex-
perditure for this luxury which the first and second class passengers are
enjoying. You take firsh and second clase passengers by the speediest
mails, wherens the third olass passengers are carried by the slowest run-
ning trains possible, so much so that sometimes the passengers are
tempted to get down from the train and walk to the next etation much
uicker than the train. The first and second class passengers are taken
rom Bomtay .to Delhi within a period of 24 hours, all at the expense of
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the poor third class paesengers. I therefore, ask, Sir, whether it is not
necessary that the Honourable Member in charge of Railways should
special attention to this aspect of the matter and give the much-nmﬁg
relief to the third class passengers.

In the matter of freights, I have to say one or two words. The classi-
fication of freights is rather mysterious, and it is vary difficult for us to
understand it. We find that a maund of salt fetches to the railway com-
pany in the traffic of goods from 8 to 6 annas per mile and how gen-vily
this affects the poor consumer, can be gathered from the fuct that salt
is the most essential commodity for even the poorest man in Indis, where-
as in the matter of freights for motor cars, we find a considerable reduc-
tion. In fact, from my own personal cxperience, I find that the charges
for haulage for my own motor car from Renigunta to Delhi were Re. 560
lust year and this year the charges 1 had to pay were only Rs. 424, I
ask, Bir, why are freights reduced on articles of luxury, and why .are
the freights heavy in the case of articles of necessity for the poor people?
These are facts which require consideration at the hands of my Honourable
friend Mr, Parsons.

Mr. A. A. L. Parsons (Financial Commissioner, Railways): My Hon.
curable friend Mr. Dursiswamy Aiyangar complained, I think, that I have
been rather too open with him and supplied him with statisties which, had
I been as legally minded as he is, I should not have put into his hands
to be used against me. That charge is one which I am very glad to acoept,
and T should always like to be equally frank and open with Members on
the cpposite side of the House when they require information, to what-
vver purpose they may choose to devote ti’le information that I supply to
them. ' '

Mr. C. Duraiswamy Aiyangar: I only said you have not followed your
ususa] practice.

Sir Purshotamdas Thakurdas (Indian Merchants Chamber: Indian
Commerce): It is a compliment in any case.

Mr. A, A. L. Parsons: I um not at all sorry that my Honoursble
iriend, the Mover, has brought forward this motion because it does give
me an opportunity of explaining, and I hope ecxplaining away, a mis-
conceplion which 1 think exists in the minds of certain Honourable Mem-
bers opposite, due to the fact that our recent reductions, particularly of
third class fares, have been for fares over long distances rather than for
short distances. After T have dealt with the question of third class fares,
T will deal with the question of freights, because the two questions
are not quite the same. The Honourable Member complained that the
reductions we have made were not made to help the travelling public.
but only to fill our railway coffers. I would put it to him that that dis-
tinction does not really exist. I think that, in this matter, the interests
of the public and of the railways are in practically cvery case identical.
That is to say, railways wish to get more money into their coffers, and
they therefore reduce the charge which they make to the public in crder
to obtain a larger number of clients and to make up, or more than make up,
by the increased traffic which they get, for the loss which they inour by
reducing their charges. Now, if their anticipations are correct, if they
succeed in getting that extra toaffie, it is, I think, proof positive that
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the existing rates are bearing too heavily on the person who travels by
the railways or on the consignor of goods by the rsilways; and to the
-extent to which our reductions are followed by an immediate increass of
traffic, it seems to me that we are giving assistance to those people on
whom our existing rates and fares bear too heavily, and the particular
misunderstanding that I wish to remove is that there is any definite policy
on the part of the Railway Board of not reducing rates and fares for short
distances, That is not the case. The position with regard to fares, as we
found it, was this, that the uverage distance which third class passengers
were able to travel waus folling off. What is the remedy for that? Obviously
to reduce the fares for long distances so that people will be able to travel
a longer average distance; and I can claim that our statistics so far show
that . our policy appears to have been successful. But it does not follow
from that that, if we found it desirable, we should not reduce fares for
shorter distances too: not necessarily by reducing the fare for the whole
«af the first 50 miles, but perhaps, as s first stage by reducing the fare for
the distance between 85 and 50 miles. We should of course have to watch
very carefully whether, by doing so, we should obtain in not too long a
period an equivalent return in revenue. Tf we did not obtain an equiva-
lent return in our revenue, it can be takon for granted that our existing
scale of fares is not bearing heavily on the public, and in that event
a reduction would be in cffect throwing away money which could better
have been utilised in other directions. I will, if T may, give a figure or
two. Assuming, for instance, that we reduce the third class fares on
State-managed railways by half a pie a mile for the first 50 miles, the
benefit to the individual traveller would be a small benefit of about two
annas per journey. The cost to us on State-managed railways would be
somewhere in the necighbourbood of 1} crores. It is always open to ques-
tion whether, if we made that reduction, we should get n sufficient in-
crease in our traffic to recover that cost in say, n vear, or two years, or
even three years. If we did not recover the cost in that period, the only
deduction that I can draw is that the present fares up to 50 miles do nob
bear heavily on the travelling public, because they are mnot ' preventing
them from travelling; and in that case my argument would be that we
can probably use that 1} crores to better advantage, possibly by a further
reduction of third class fares over longer distances, possibly by devoting
it to a reduction of the rate on some important commodity. That there is,
however, np definite policy of not reducing rates and fares for short dis-
tances, can be gathered from what we have recently done with regard to
the rates for goods. For instance, take the commodities in regard to which
we made roductions last year. T have not actually, for the purposes of this
motion, examined them again, but I think I am right in saying that our
reductions then affected the rates on goods for all distances-and not ‘nly
for long distances. That is certainly true with regard to the reductions
in parcels rates.

With regard to fares, though it is true that we have not recontly made
—except I think on the Burma Railways—any reduction in general third
class fares for short distances, we have definitely taken steps that do
reduce the cost of the third class fares for short distances by way of certain
special rates; for example, cheap return fares near the big centres, cheap
week-end fares, return concession fares for pilgrimage journeys and so on.
Tncidentally T may remark that T entirely agree with the Honourable
Member that short distance fraffic is not necessarily un-economieal traffic;
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it depends very much on the volume of the traffic. It is true, however,
48 a general statement, that long distance traffic’ pays railways bést; and
equally it is true that the incidence of railway freight rates falls more
heavily on long distance traffic than it does on the short distance traffic.
Thevefdre, it is the practice on our railways—as it is, T believe, on most
other railways of the world—to give cheaper rates for long distance traffic
than for short distance traffic. I would however saccentuate this point
that' o policy of reducing rates for long distance traffic does not preclude
us, and is not intended to preclude ug, from reducing rates snd fares for
short distance traffic, so long as it appears to us that the traffic calls for
such a reduction. But where cireurnstances do ecall for reduction. when
it appears to us that the fares and rates fall more heavily on the travel-
lers and consignors of goods over long distances than they do over short

distances, it is reasonable that we should first deal ‘with the long distance
iraffic problem . '

‘Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammaden Urban):
Will the Honoursble Member say what he proposes to do shout the lccal
and suburban traffic, i.e., whether any reduction in the third class fares.
is to bo hoped for? ! '

Mr. A. A. L. Parsons: So far as the Reilway Board is concerned, I do-
not remember that we have considered the question. It is & matter of
course which the individual reilway administrations themselves should
look into. As the Honourable Member is possibly aware, it is only into
certain main classes of traffic that the Railway Board have to conduct an
investigation. I am not aware of any proposals at the moment hefore
the Railway Board for the reduction of fares for suburban railway traffic
in' Bombay or Caloutta. :

Mr, Jamnadss M. Mehia: Have not they received representations:
already?

Mt A, A. L. Pirsons: I should not like to answer the Honourable
Member off hand. I have not myself seen or received any represcnta-
tions 'lately.

Mz, Mukbter, Singh (Meerut Division: Non-Mubammadan Rurel):
§ir; I had/ no mind to speak on this motion, but a question was all along’
troubling me. I should like to know why, from 1924 up to now, the First
Class Railways have reduced the first class fare from 21'8 pies to 16'8
pies per mile, i.e., n reduotion of 24 per cent.; similarly, why thev have
reduced: the second class fare from 9'08 pies to 7'74 pies per milg, i.e.,
o reduction of 28 per cent.; while in the case of the intermediate class,
the rate has been reduced only from 4'92 pies to 425 pies per mile,
giving a reduction of 7'5 per cent.; and, in the case of the third class,
it has been reduced from B8:45 pies to 8:22 pies per mile, giving a reduc-
tion. of 67 per cent. only. I eould not, Sir, understand this difference.
Today the Honoursble the Finaneial Commissioner has enlightened us b
stating his general policy and it amounts to this, that the railways will
lore more in reducing third cluss fares, while they will lose less if they
reduce first and second olass fares. Thir seemed to be clearly the purport
of hia statement, when he said that the fare on short distance traffic



THE RAILWAY BUDGET—LIST OF DEMANDS. 1197

had not been reduced' because the amount of loss to the railways would be
much greater than the loss they would incur by reducing long distance
farcs. From this I infer that, because the number of passengers in
the first and second classes is much lower than the number of passengers
in the third and intermediate clnsses, the railways, in order to waintain
this principle, have reduced the first and second class fares by over 20 per
cent., while they have reduced third and intermediate class fares by less
than 10 per cent. If that is the policy, Sir, it is a very dangerous policy.
1t amounts to this, that if the nuwmber of passengers in the third and inter-
mediate classes is much more than in the first and second classes, the
result will be that the fares for-the former will ncver be reduced. - T may
further submit that, on account of. this wrong policy, the different rail-
ways have been forced by motor lorries competition in short distance traffie
to charge much lower rates than they have been charging by running rail
motors.  Take the case of Hapur. From Meerut to Hapur, the third class
fare being high, the motor lorries were practically carrying the whole. pus-
senger traffic.  The railways there bave now introduced railway motors
which run from Meerut to Hapur and back and charge reduced fare from
passengers. This means, Sir, that the railways are not going to reduce
the short distance fare permanently, but when they are- forced to com-
pete with the motor lorries, thev will then do 'so. I submit, Sir, this is a
very wrong poliey, and it entails much more expenditure in running eail-
way motors than the railways would have incurred by reducing the short
distance fare permanently. It will be in the interests of the railways
themselves to reduce the fares for short distances as well as for long dis-
tances. The present palicy is not justified, and in the nesr future, the
railways will foel that, unless they do so, they will have much heavier
competition from the motor lorries than they are having now.

The Honourable Sir George Rainy (Member for Commerce and Ruil-
ways) ' 1 should like to say just s word, Sir, with regard to what Has fallern
from the last speaker. The reason I think why we made a reduction in
first and second class tares was that, at the level to which they had, hoen
reduccd, we found that we were losing revenue, because people who used
to travel in the first class were travclling in the sccond class, and people
who used o travel in the sacond class were travelling in the intermediate
clase. The rates were reduced in. tho. hope—which on the whole has
been fulfilled—that we would get more revenuo out of the reduction than
we were gotting before. T should like to add that I quite appreciate the
importance that Honourable Members opposite attach to s redustion, if
possible, in third class farcs for short distances and also in goods rates.
Mr. Parsons has explained the kind of difficulty we have in dealing with
these mastters; but what has been said todav will be borne in mind during
the coming year when we tako into consideration what possibilities there
are for further reductions in rates and fares. I trust that in view of
what I have said, my Honourable friend the Mover will not press this
motion to a division.

Mr. Mukhtar Singh: May I enquire, Sir, from the Honourable . the
Railway Member whether it is not a fact that the number of passengers in
the first and second classes has come down along with the reduction in
the fare during these three years and if it is & fact. whether he is going
to increase the rates next vear?
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The Honourable 8ir George Rainy: I will have the matter examined,
Sir. My Honournble friend is always so acourate in verifying his refer-
ences that I do not doubt the correotness of his statement; but T will
have the matter looked into and see how the position stands.

Mr, Prosident: The question is:
““That the Demand under the head ‘Railway Board' be reduced by Rs. 14,000.”

The Motion was negatived.

Racial Distinctiong in Subordinate Establishment.

Mr. 0. B. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Mu-
hammadan Rural): Sir, the motion which stands against my name runs
thus:

“That the Demand under the head ‘Railway Board' be reduced by Rs. 10,000."

Sir, Kumar Ganganand Sinha, in his very short and sweet speech, gave
reasons of a technical kind for taking the figure of Rs. 14,000 for his motion.
My reasons for putting down Rs. 10,000 are not so technical, but I believe
they are fairly reusonable and err on the side of mederation. Ordinarily,
1 nzould have made a caleulation on the bLasis of the salaries of all the
Members of the Railway Board, exéluding of course the new Member, be.
cause he has not vet had a chance, (Hear, hear) and then said that so much
ghould be reduced. 1 have, however, put it at a very moderate figure
because I realise and I feel that, so far as the Honourable the Railway
Mamber is concerned, he is snimated by o desire, a genuine desire, and he
hus o real sympathy with the demand for the abalition of all racial diseri-
mination and the introduction of a higher standard of life for labourers and
workmen employed on the railways. 8ir, he says in his remarkatle speech:
‘“Whatever difference of opinion there may sometimes he between the Gov-
crnment of India snd members on the other side of the House as to methods,
we are united in our aims.'' B8ir, so far as nims and aspirations are con-
cerned, I am quite willing to concede that we are wholly united; but, 8ir,
I am not today dealing with aims and aspirations but with actualities.
Already my friend Pandit Hirday Nath Kunzru kas placed bofore this
House some very startling fucts B{Out the Eastern Bengal Railway. S8ir,
we all remember what the Honourable Member, Mr. Parsons, =aid last
year. In his capacity as the Financial Commissioncer of Railways ha said
on the 25th February last year in this House:

“1 wish to say here and now that the Railway Board do nut countenance any
such discrimination. They huve definitely informed all railway administrations that
discrimination of that cheracter should Le abolished.”

Sir, T take this as an assurance of the Honourahle the Financial (Commis-
rioner; but will he explain the memorandum of the Agent of the Bastern
Bengal Railway, to which my Hopourable friend Pandit Hirdny Nath
Kunzru innde pointed reference in his.usually eloquent and earnest way
the other day? 8ir, the assurance of the Honourable Member, however
earncet, so far ns facts nre concermed, is not carried out. What are the
fnets? . Bir, the Agent of the Railway is not acting in his own individual
capacity. There is interna]l evidence in the memorandum itself to show
that he is acting on behalf and with the approval of the Railway Board.
He says that, “‘care must be taken not to impose conditions of edunation
ete., which would affect seriously the opportunitics of employment on the
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Indian reilways which Anglo-Indians at present enjoy.’”’ This, Sir, even
were it merely his personal feeling, is sufficiently objocttonahlg. _If it is his
feeling in the capacity of an Agent of & particulur Railway, it is most cer-
tanly unjustifiable; and when it happens to ke the opinion, not only of the
Agent of a Railway, but also of the Railway Board, it certainly becomes
seandalous. Bir, that is what he says in the memorandum; and the memo-
randum eclearly proves that he is the mouthpiece of the Railway Bosrd.
He was acting under ““definite instructions'’ from the Government of India,
or rather, the Railway Board was acting under the ‘‘definite instruotions’
of the Government of India. Sir, I should like to know why this racial
digerimination should be approved by the Government of India, I know,
whenever there is a debate in this House on the Railway Board, kindly
expressions are givon, and benovolent intentions arc shown in abundance,
Lut the policy of the Railway Board remuins the sanec. As a matter of
fact, the same policy hus been repeatedly opposed by Honourable Members
of this House, und repeatedly endorsed in this House, as well as in the
House of Comdmons, in a most flagrant way. Lately, 8ir, the attitude of
the Treusury Benches in this matter has changed. Thoy use soft words,
hut we are not concerned with soft words, becausec soft words cannot liquefy
bard facts, and the hardest of hard faels, Sir, were placed beforc the House
of Commong by Lord Winterton in the year 1925. There are quotations
‘s abundance 1y the memorandum sublmitted by the Anglo-Indian and
Domieiled Buropean Community of India to the S8imon Commission, which
prove this.  Sir, it is u great pity that a concession should be made to the
feclings, to the agitations, of a particular community in the matter of
appointment on the railways; and the memorandum to which my Honour-
nble friend Pandit Hirday Nath Kunzru referred is nothing more and nothing
tess than the proof of officiul sympathy with that agitution. Sir, T want
the Honouruble the Ruilway Member to repudinte that memorandum. If
he does not repudinte thut memoranduim, I gay the Government stand
eommitted to a policy of racial diserimination.

Sir, let us go into the Railway Administration Reports that have been
furnished to us. If you cxamine the fucts, you find that the majority of
the higher appointments among the npper subordinates, as well as among
men drawing n salary of Rs. 200 or Rs. 250 und over, ure Europeans and
Anglo-Indians, and these Railways wre supposed to be Indian railways!
There aro, today, Sir, among the upper subordinate ranks a large number
of Anglo-Indians. The Europeans held in the year 1926-27, 8,765 upper
subordinate appointments; Anglo-Indians 2,076, whereas Indians, including
Mussalmans, Hindus, Parsis, depressed classes, Jains, et hoc genug omne,
the whole lot of Indians from the Himalayas to the Cape Comorin number
2,454. Tmagine, 8Sir, the eloquence of these statistiecs—Europeans 8,765,
Anglo-Indians 2,076, and Indians of all classes and communities, Hindus
Muhammadans and all are 8o few. For the purpose of racial discrimination
there are only two communities, the Indo-Anglien community and the
Indian community, and you find that the Indians are in an overwhelming
minority, a minority which can be sufficiontly overwhelmed by the majority
of the Anglo-Tndiunk and Buropeans. 8ir, the facts and figures relating to
all ‘subordinates drawing 250 rupees per mensem and over, or on seales
vising to Rs. 250 per mensem and over, omployed on Class I Railways,
which are given in the Reports of the Railway Board for the year 1026.27.
speak for themselves. Out of the total of 8.295, the communal percentage
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works out as follows: the Anglo-Indian Community gets 44 per cent., and
the European Comimunity gets 25 per cent. The policy of the Government
ot India for the purpose of recruitment seems to be to consider matters
from three points of view, by introducing three communities on the scene—
the Anglo-Indian, the Europcan and the Indian.  Such, Bir, are the
obstacles placed in the way of an Indian in this race for progress. Buch is
the Railway policy,—even as the political policy is to sub-divide the Indian
community into Hindus, Muslims and the depressed classes. This, I
submit, Sir, is racial discrimination with a vengeance. As for the number
of gazetted officors of corresponding rapk in Class I Railways, in what I
may. describe as the grade of upper subordinates the percentage in 1927
works.out at 78'0 per cent. for Furopeans and Anglo-Indians, whereas there
are only 21-0 per cent. of Indians, Therc arc 1,689 Europeans and Anglo-
Indians and ounly 464 Indians. 8ir, those statistics speak for themselves.
I know, and I do not dispute, that the aim und intontion of the Honourable
the Railway Memnker is very good und very moble; but, Sir, we are now
cancerned, not with ideuls, but with actualities. The Memorandum of the
Anglo-Indian and Domiciled European Community in India admits that
the educational attainments of the Anglo-Indians are comparatively low
ond its members cannot successfully compete with the more efficient mem-
bers of the other communities in competitive examinations. They plead,
therefore, that the statutory natives of India should be entitled to special
vonsideration. Tn this age of domocracy, when the unfit must be prepared
to go to the wall, all eonsiderations hnsed on race must cease.

8ir, I have so far dealt with matters of outstanding importance, and on
these matters I have a right to expect o reply from the Railway Member
whether they propose to continue this policy, and if they do, for how long?
How do they cxplain this great swamping of the departments and
establishments which T have mentioned by the Anglo-Indisn and the
European communities? How do they explain it, now thab they are com-
mitted to u policy, not of racial diserimination but of cfficiency? How
do they explain this state of affairs? Sir, my late lamontod friend, who was
4 charming Mémber of this House, and whom we ofton miss, the late Mr.
Ambicn Prasad 8inhu, (Applause), inquired in one of the important gues-
tions he put on the floor of this House, how long this policy of racial disori-
mination was going to continue in the East Indian Railway; and the
Honouratle Member on the Trensury Benches, n very distinguished end
voble-hearted gentleman, who is no longer in this ri[ouse but usefully
employed in- his own ecountry—I refev to Mr. Sim—said with stupendous
kmdness, which we all always welcome from thc Treasury Bonches, that
the matter was under considcration. But the kindness was of a verbal
kind. I want to know how and where this eonsideration has materialised.
1 want an explanation, Sir, from the Railway Member and from the
Financial Commissioner of Railways, who is always so enthusiastic about
averything that he tukes up, to see how far his enthusiosm for the abolibion
of discrimination in the Railway Services has carried him. We want faots;
wo want realities; and I wunt him to explain where and how the faots and
statistics which T have placed in thia House are wrong. 'I -maintain, Bir,
that the facts and statisties with regard to this state of affairs on the rail-
ways' are eloquent, and they conelusively establish that racial disérimination
18 abolished in words but observed in deeds.
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Now, Bir, I come to matters of not lesser importance, but :::f what I_n.lay
«cul) lesser publicity. Those matters have not received sufficient putlicity,
tecause Honoursble Members of this House and newspapers m_th_ls -oountry
are very fond of—and perhaps not very wrongly so, because it is so.very
ensy to deal with matters of whut I imay call outstanding importance—big
broad facts; but there are certain very small details which are equally
important, snd I propose to rofer to those details. I want the Reilwey
Member or the Finaneial Commissioner of Railways to answer these points.
Ig it, or is it not a fact that the housing accomdnodation given to Europeans
and Anglo-Indians on the railways is different from the housing accommoda-
tion given to Indians on the railways? Is it or is it not a fact that the
houses allotted to Furopeans and Anglo-Indians on the railways are mare
comfortable, more airy, better ventilated and better situnted than the houses
sllotted for Indians on radlways? Will he explain this difference? Another
#act 'ecomes to my mind und it is this: Sin, not only in the matter of housing
néeommodation, bt also in the matter of imedical attendance and medical
relief, even in this, there iy racinl diserimination. Apart from occasional
instances of nurses refusing to attend on Indian patients, is it or is it not
o faet that there are two hlocks, one for Europeans and Anglo-Indians and
the other for Indimms? TIs it or is it not a fact that the senior medical officer
attends on the Buropesns and Anglo-Indinns and the junior officers on the
Tndian patients? I want an answer to these questions. Bir, I want the
Bonourable Financinl Commissioner to inquire into this matter and into
other matters of this kind. Especially in the matter of medical reliof, no
raoial digerimination ought to be observed, and I think nurses who refuse
or decline, or put on an air of superiority when they have to deal with
indian patients ought to be punished and should be dismissed. -(Hear,
hear.) I want to know whether the Financial Commissioner of Railways
has inquired into this matter. I am sure he will not deny that, now and
ogain these matters have been pressed, nalike on the floor of this House
ond in the newspapers on the attention of the Government. What I want
is this. Is he prepared to issue definite instructions to the effect that
these blocks, namely one for Europeans and Anglo-Indians and one for
Indinns, should be nbolished forthwith, so us to do awny with this diserimi-
nation? Then, Sir, 1 think that there should be, from time to time, an
inquiry into this matter, because it is these things that really annoy the
public. As a matter of fact, Sir, if only a commission of inquiry, or shall
1 say u small committee, was appointed, congisting of Labour Members
Jike Mr. Giri and Mr. Joshi and two labour officials, whomsoever the Gov.
ernment like to choose, to go into this matter and publish g comprehensive
report dealing with all aspects of the case, T think the present grievances
-could be remedied. I am not concerned with putlicity, though I think a
report of that kind cannot be treated as vonfidential, and publicity is the
great cure for these evils. Some such Committee of s techmical kind
will indeed be very useful. .1 do not suggest a Committee to go round the
country with a flourish of trumpets, but o small business like committee
will be very useful to go into these matters, Focause such s committes will
be able to inquire into actual facts; they can toke evidence in cgmera, if
they choose to do so. But what I am partisularly concerned about is that
two labour members commanding the confidence of the working classes, like
Mr. Giri outside, and Mr. Joshi inside the House, and two other meknbers
w.ljom the Government might choose, should form themselves into s wom-
mittee and inquire into this matter. After all, this is not such & big aftair
a8 to take a large amount of time ; but it is o matter warth inquiring: into.
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Then, Sir, there are these discriminations even in regard to such things
as the techmieal services. My friend DPandit Hirday Nath Kunzru dealt
with this question in his speech last year, and 1 do not know what the Rail-
way Board have deeided since the question was raised last year. 1 hope
“the Honourable the Railway Member will be able to enlighten us on this
matter. My friend Pandit Hirday Nath Kunzru referred to certain facts
in Jamalpur. He said that of those who received training as chargemen
at Jamalpur, so far as ladians were concerned, they must be matriculutes,
but that rule was not applied in the case of Anglo-Indians. I do not know
if it is correct, but the stutement was made by my friend Pandit Hirday
Nath Kunzru lnst year. [ do not know how the facts stand this year, and
1 should therefore be glud if the Honournble the Ruailway Member will
¢enlighten vs on this matter. It was nalso pointed out last vear that an
exmmnination is held for seleeting reernits, and, so far as reeruitment in the
Ist Division is concermed, the cxamination nppears to be a formality, or
if it is not a formality, at any rate, rveeruitment is not done on a wholly
ccmpetitive basis. [ want to kmow, Sir, whether it is a faet, that in the
Jumalpur Technicul Institute and elsewhere, reeruitment is not yet made
on o wholly competitive basis.  We know, judging from the memorandum
of the Agent of the Eustern Bengal Builway that the competitive examina-
tion has not been enforced in the case of Anglo-Indinns in order to test the

competency of the candidates.

Then, Sir, there are ulso oune or two other matters to whieh T think
attention may be drawn. T do not grudge the fuct that in regnrd to religious
rainistrations cerlain clergvmen are given passes--"'Check passes are issued
v the Divisional Superintendents to the Ministers of Religions to administer
to the spiritunl wants of the rnilway employés nt places where the services
of eclergymen are not available.”” This is from one of the Railway Rules
and Regulations,  This, 8ir, is followed in practice on the North Western
Ruilway. Perhaps it i« in practice on the other railwave also. Tt is very
diffienlt to get infottmation on these matters in a hurry, but T want to know.
Sir. why similar passes should not be issued to, say. Hindu priests and
Muslim Maulanas,  So far as.the Government argument is eoneerned, they
have always snid that there are wayside stations where elergymen are not
avpilable. and therefore some wandering elergymen are necessary to minister
to the religions needs of those people who are living at wayside stations

Jut, Sir. there are similar places, so far as Indians are eoncerned, and
orthodox Hindus, ns the Gaovermment are aware, have o nbserve the Shradh
ccremony, and my friend Mr. M. K. Acharya who is not present here, and
in his abience Mr. Duraiswamy Aivangnr, who is n great Sanskrit scholar,
will supply the gap, will tell the House how manv ceremonies there are
for the Brohmins to perform. Is it or is it not necessary then for the
Government to iksue passes to the priests of Brahiming to minister to the
religious needs of station masters and others who are at distant places
where priests are not available for the observance of those eeremoniecs ?

Mr. O. Duraiswamy Alyangar: T know, Sir, c[ an instance in which an
Tndian station magter was asked to postpone his mother's annual eeremony
{eo some other day. (Taughter.) '

Mr. 0. 8. Ranga Iysr: The Honovrable Men:ber from Chittoor hae in
this one little sémtence compressed matters of enormous significance, he-
caves the poor man could not perform what was dearest to him and nenrest
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{o his heurt, namely a religious duty. And, Sir, we are told that clergymen
must be given passes becuuse the Anglo-Indians should have religious
winistrations. Sir, I do not mind the Government enabling a oclergyman
to administer to the spiritual wants of Railway employés at places where
the serviees of a clergyinan are not available. I do not ask you to take
away such passes, but what I ask is, why deny such passes to ministers of
religion, Hindus and Muslims alike? I want to know, Sir, whether the
Honourable the Railway Member, who is a very religious man, (Hear, hear),
will deal with ths religious nspect of the question.

Then, Sir, tho Goverument camouflage the reality of racial distinetion
in regard to one or two of their departments, or one or two grades I should
onll it. There seem to oxist certain classes such as ‘A’ cluss and “B"
class, My friend Diwan Chaman Lall, who represents labour, and who
Imows more about these things may be alle, if he chooses, to enlighten us
on this matter better. B8ir, in the Great Indian Peninsula Railway and
elsewhere, these two classes are being retained, not on grounds of race,
not on grounds of nationality, but on grounds of efficiency, the
preswmption being that ‘‘A" class consists of men of superior
qualifications, while the ‘B’ class consists of lesser men with inferior
qualifications. Where then, the Government have heen always asking,
comes in the racial diserimination? Distinctions on merits and qualifica-
tions nre bound to exist, but by this argument, Sir, what is abolished in
worde i retained in reality. 1f only the Railway Member will place Leforo
this House the number of employds in the respective classes of ‘A’ and
“B”", he will find that the *A’’ class is monopolised, if not monopolised,
ov any rute dominated, by Europeans and Anglo-Indians, while the ““B’’
class, which is more or less the Budra class, or the depressed class, is really
set apart for the Indians. That is n matter of very great importance go
far as the Indians are ctncerned. Government are aware of the growth
of middle clags unemployment. Government are also aware how; the rail-
way employees feel in regard to this discrimination. I want Government
to abolish, not the grade system, because there is a point in having an
upper grade and a lower grade, hut I want them to abolish this diserimina-
tion, and I want that the upper grade should be dominated by Indians.
Even according to the proportion of the population, if Government are going
to give appointments according to the proportion of the population of the
respective comamunities, even then the Indians are entitled t0 dominate
these services. On the other hand, if they will leave it to a matter of
efficiency,—and that is the right thing to do—1I do say that Indian efficiency
is much superior to Anglo-Indian efficiency, and there is o good deal of
proof to be found for that if only the Homourable the Railway Memkter
will go through the memorandum of the Anglo-Indian and Domiciled
European community to the Simon Commission. The argument that the
Anglo-Indian comamunity have put tefore the Simon Commisgion comes to
bhig: this is a country of castes and why should we not have a railway
castc in this easte-ridden country ? (Laughter.) They want thus to impress
upon the fldmon Cammission, as well as the Government, that their case
should hg'gavamadll net on grounds of efficicncy, but on account of caste.
This is & matter which should seriously reccive the attention of the Gov-
ernment a8 I believe it is receiving the attention of tho Government to some
extent, but I want that Government should, from time to tkme, make state-
ments on the floor of this House as to what progress is being made in
rezard to the abolition of the racial discrimination. (Applause.)
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Mr. V. V. Jogiah (Ganjem cum Vizagapatam: Non-Muhammadan
Rurtd): Bir, 1 am ome of those who gave notice of a motion on the lines
-of-liat which has been just now moved by My Houourable friend, Mr.
‘Rabga Iyer. The object of that motiion, so far as I was concerned, was
to 'show that justice is denied to Indians, not only in the higher services,
‘but also in the subordinate services. Last year it was pointed out to the
-House that, so far as the higher services were concerned, the proportion
between the Europeans employed in those services and the Indians was
-very: disproportionate It ‘was pointed out that Europeans held atout
78.8 per cent. of the appointments, whereas Indians held only 21'2 per
.cent., and that the proportion was the same in respect to the posts in the
subordinate Establishments. The Report of the Railway Board for the
-year 1927-28, that is, the latest Report, shows that, so far ns the subordinate
ostablishments are concerned 5,751 posts are held by Europeans and Anglo-
Indians together, whereas only 2,772 appointments are held by pure
Indians. This gives a proportion of about 68 to 82. It is always claimed
for Government that, so far, at any tate, as the higher services are con-
‘cerned, certain mysterious qualifications nre required, and there are no
Indians fit to hold superior posts ‘in the railway services. We always
.differed from, and protested against, this view. Fortunately for us, Sir,
so" fnr, ot loast, as the subordinate establishments are concerned.
they have not extended to them the argument of the mysterious quali-
fioptions. And yet what do we find? We find the proportion, even with
T to the sutordinate services, is as bad as it is in the higher services.
So that, T submit there is absolutely no justification whatever for Govern-
ment to exclude Tndians in such large numbers even from the subordinate

services.

The racial discrimination does not exist merely in regard to the numbers
appointed to the services, but also in regard to other particulars. My
‘Honowrable friend, Mr. Ranga Iyer, has referred to the medical service
and also some other technienl serviees, but there are other mattem to
whieh racial distinction extends. For instance, with regard to pay, promo-
tion, leave rulee and such other matters also, this racial distinetion
applies. T.ast year, during the budget debate, my Honourable friend,
Mr, Parsons, admitted that, so far as the guards on the trains are con-
cerned.” there are two classes of guards, one, the 18t class and the other,
the 2nd class.  Bo far as the appointments of guards of the 1st class are con-
cerned, they are the monopoly of the Furopeans and Anglo-Tndiane, and
their pay is much higher, and their allowances are far larger, than those
drawn by puarde of the sccond grade. The second grade is confined to
Indians. As for promotions also, the same distinction econtinunes. For
instance, with regard to drivers and firemen, those that serve ag firemen
qre entitled to be promoted as Arivers. There firemen. in the case of
Faropeans, are eligible to ke promoted as drivers if they serve for five years,
and, so far as the Indians nre concernéd, they are required to undergo a
training of 10 to 15 years. Next, Sir, coming to leave rules, T find that
there s a great distinction made. Fven mv Honourable ¥riend, Lieuten-
ant-Colonel Gidney, whose zeal and devotion for Anglo-Indians is well
known, had to admit last year that, in the case of these ledve rn'es, many
distinotions are made on the various lines between Buropeans and Anglo-
Inﬂigns, on the one hand, and pure Indians on the other. Tt wns pointed
out aleo that there was no farlough available to Indians, however highly
placed they might be. Tndians getting A pay of Rs. 300 to 600 are not
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entitled to it, whereas Europeans getting even Rs. 300 arc allowed to claim
furlough. In answer to these racial distinctions that were pointed out,
my Honourable friend, Mr. Parsons stated that he would look into the
matter and see what the nctuul position of the Indians was with respect
to these rules. He also stuted that there would be many difficultics in
getting o new set of leave rules which would be less complicated than
those existing. I do not know what progress has been made with respect
to that matter. My Honourable friend, Mr. Ranga Iyer has already
referred to the memorandum issued by the Agent of the East Indian Rail-
way. I do not want to repeat the arguments, but what I would say is
that, though the Railway Board on the floor of this House assured us that
racinl diserimination would be abolished thereafter, still the (fovernment
of India is said to have issued a circular by which the assurunce given by
the Railway Board has been set at nought, I wish the Govern-
ment of India would reconsider the circulur which they have
issued and remove the racial distinctions which are in vogue at present.
What the Indian Railway Federation and Unions demand is equal pay
and equal trentment for equal work. They do not want any community
or race to claim specinl privileges or special rights. It is greatly to be
regretted that this principle is not observed in the railway administrations
of this country. At present the minority communities, such as the
Europeans and Anglo-Indians, enjoy a sort of monopoly in these appoint-
ments. This sort of favouritism, I submit, must cease if really Govern-
ment want no grave diccontent among the railway employees. With
these words I support this motion. -

*Mr. T. C. Goswaml (Calcutta Suburbs: Non-Mubammadan  Urban):
Mr. President, I do not think any apology is needed for intervening in
what may be called a racial discussion, for the very good reason that the
motion of the Honourable Mr. Ranga Iyer is really a protest against
racial discrimination. I do not desire to repeat self-evident propositions
regarding racial discrimination, and while I support the Honourable Mr.
Rangu Iyer’'s suggestion that the whole question of racial discrimination
in the railway system should be examined in response to the repeated
demands in this House and outside, my object is to place before this
House and before the Honourable Railway Momber certain specific griev-
snces which the employees of the Bengal Nagpur Railway have felt for
some time. They are matters of detail, and my information is based partly
on Government {oolrs and reports, partly on the result of visits to im-
portant railway centres like Kharagpur, and partly, of course, on hearsay,
go that in case I make an inaccurate statement, the Railway Member will
bear with me.

The first problem I have to submit is the problem of housing, particularly
for the menial staff. I have seen housing conditions in Kharagpur.
While I would not like to use the Prince of Wales’ description of things
that he saw in the mining areas, I gertainly think they are appalling,
and there is room for improvement. In particular, T would draw the
Railway Member’s attention to the fact that the single room tenements
for the menial staff throughout the line are extremely unsatisfactory.
You cannot keep your family and cook and do everything else
in a single room, and almost all the menial staff are housed in single-room
tenements. Secondly, I would like to invite the Honourable Railway
Member’s attention to the fact that there was a proposal to.erect a hostel
for Indian employees at Garden Reach. Land was purchased, I think,

1 p.M.

* Speech not corrected by tha Honourable Momber.
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in 1927, at a cousiderable cost. The plans werc considered by Sir George
Godfrey and it was decided that the renb per suite would be at the rate
of Rs. 3-8-0 for employees druwing a salary of about Rs, 40. Now, these
employees have been given to understand that the proposal is still under
consideration, and that probably the rent will be enhanced from Rs. 8-8-0
to Rs. 7-8-0. Now, that works out to a very high incidence. For instance.
European emplo;eea of railways are charged at a rate of 2'5 per cent.
of capital cost—that is how it is worked out I belicve—whereas this would
work at the rate of 6 per cent, on capital cost. It also occurs to me to
ask the Railway Member at what rate he proposes to charge the officers
who are going to occupy the new quarters in Kharagpur which are to be
built in the course of the year 1920-80. This is » matter of some importance
to the railwny employees because their salaries are very small, and if any
concessions are to be made, they should rathor be made in favour of
those employees who draw Jower salaries rather than in favour of those
who nre able to pay a slightly higher rate. Thirdly, I have to draw the
Honr)urable Member’s attention to the fact that there is no Indian

pprentices’ home, like the boarding house for Europeans and Anglo-

ians. This couses great hardship. This is unfair in another way. It
preventn many suitable apprentices from coming to these railway centres.

Mr, A. A. L. Parsons: May I ask purely for information where the
Honourable Member suggests the Home should be?

Mr. T. 0. Goswami: There is a railway colony near Jharin, for instance,
I think the name of the place is Bhaga.

Mr. A. A L. Parsons: Can you say apprentices for what particular
department—mechanical or transport?

Mr. T. 0. Goswami: I confess I cannot sny what apprentices.  This
is what has teen brought to my notice.

Mr. A. A. L. Parsons: T am only asking for my information.

Mr. T 0. Goswami: You have got milway colonies like Bhaga to
which 1 have rofcrred where you have not got facilities for accommoda-
tion in the way of private houser. The quarters provided are absolutely
insufficient, T am told—I have no personal experience.

As regards medical relief, the two previous speakers have nlready referred
to differential treniment in regard to medical relief. T think the recent
orders now in force on the Bengnl Nagpur Railway have made that distine-
tion even more pronounced—I mean the distinetion between medical relief
available to officers and medienl relief available to the subordinate siaff.

Then as regards facilities of travel, T should think the lower ataff have a
gricvance when they find that the® superior staff onjov & considerable
amount of concessions, whereas they get only a very small coneession, 1
think their cnnccasion amounts fo trnvclling at. one-third of the ordinary

fare. T think that is the present arrangement. The superior officers pet
free passes. :

In thiaj_._ﬂﬁhnoctinn I thould also urge that concessions which were
habitually given to officers of unions and have now been withdrawn should
be re-established. T think those concessionsa were availatle until only a

short time back. and it is only by a recent order that those concessions have
been nholiched.
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Then also as regards holiday allowances, according to the Geneva Con-
wvention. I should like to hear from the Honournb]e the Railway Member
whether in practice—not merely in theory—there is or there is not, a
differentiution between the Buropeans, Anglo-Indians and Indians, beeause
I believe Indian omployees are always being told that the principle, from
which the Railway Administration do not desire to deviate is the principle
that a railway employee is essentially o whole-time employee. 1 am not
going to argue on prineciples of jurisprudence, but the point T have to
urge -is that there should be no discrimination as regards pay and allow-
ances ro far os holiday allowances are concerned.

These are some of the points which 1 should like to submit to the
Railway Member. 1 think it is time that discrimination on racial grounds
sgshould be abolished from our railways,

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
‘Bir, this policy of racial discrimination is apparent in every activity of
‘tlie Government.

Mr, President: Confine yourself to this motion!

Mr. Ram Narayan 8ingh: T shall do so, Sir, There is a deep resent-

:ment shroughout  the country against this policy of the Government.
Once what | found at Gaya was this, There was a compartment reserv-
-od for Europeans. A respectable Muhammadan gentleman entered it
-and the previous occupant, who was most likely an Anglo-Indian, reported
‘the matter to the railway authorities. A large number of railwny officers
:assembled there and compelled the gentleman to leave the compartment,
T wus alto present there and asked the officers, "*“What does the word
!Furopean’ mean?'’ They replied, ‘‘Any man in European dress.” I
found a man in a dhoty in the same compartment and I asked why that
mwan was not removed. They said that the man who was in European
dress did not objeet to his being there so they had nothing to do with
‘it and they would not therefore remove him. This sort of thing goes
-on cvery day and every where. What is this budget? When we consider
the whole budget, we see that it is full of racial discriminations. Ti is
wery diffioult to say whether this budget is a railway budget for 38 erores
of people of India here, or whether it is a statement prepared in an
ensy and carcless manner by a village patwari and confaing an account
of friendly distributions of the annual income of a co- parcenary among
‘80 many white brothers and cousins.

Sir, T don’t know whether this motion will be carried, becaure our
Honourable friends on the opposite Benches, with the help of their
henchien are strong enough to reject it. Even if the motion be earried,
it can be restored ensily by Government without any hesitation.

Sir, thic sort of arrangement is ruinous also to Government them-
‘selves, and T warn the Government that, if they do not mend their
'ways, they themseclves will be digging a grave fcr themselves, and T
speak a word to my Honourable friend, Sir George Rainy. He speaks
very aweetly, and in a very charming way. 1f his words indiente what
45 in his heart, T think he should see his way and try his leve! hest
80 that weial diseriminations are nbolished.

‘With these words T support the motion.
n2
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Mr. K. O Neogy (Dacca Division: Non-Mubammadan Rural): Sir,
it. does not give me much pleasure to get up to epeak on this motiou.
1t is a very unpleasant subject, but, sc long as there remaing any vestige
of racinl diseriinination in the railway service, this topic is bLound to
recur regularly at the budget time every vear.

We nuss very imuch our friend Colonel Gidney bere to-day, and,
in his absence, I should therefore like to place the views of the Anglo-
Indian” eomnnunity, and then come to the pointe that have been referred
to by the other speakers. '

Sir, the Anglo-Indisn community, in ther different memoranda befors.
the Simon Commission, have practionlly laid a charge of hypocrisy at
the door of Government in dealing with this question. What they say
is this. This community was brought into being, us the result of n deli-
berate policy adopted by the East India Company when they encouraged
mixed merriages in India. I am quoting from a memorandum of theirs:

“The East India Company, by specifically encouraging and subsidising the marriages
of their European employees with Indian women (vide letter from Court of Directois to
President of Madras) were directly responsible for Lringing the Angla-Indiau €om-
munity into existence.”’ ’ T

. Then they say, ‘‘Well, as you ure respomsible for our very physical
existence you must do something for our benefit.”" Then they trace the
pulicy of Government towards Anglo-Indians through the last century.
They say, ‘““We have been given employment in the railways, in the post
and telegraphs, as a deliberate policy. Are we now to be ousted from
the position of vantage thus secured to us, by reason of your adoption
of the policy of Indianisation?'’ Then they suy that, so far as the question.
of the ruilways is concerned, ‘‘Government are doing their best’’—I am
quoting from another Memorandum of theirs:

“‘Government are doing their best to evade answering the many questions on Anglo-
Indish railway employment that are being asked daily in the islative Assembly,
and though they realise that our community furnish more reliable, if slightly more
expensive, railway workers, they do not seem to have the courage to say so to the Indian
M. L. A. questioner.”

1 think, in making that statement, the Anglo-Indian community
practically admits that Anglo-Indian labour costs more than Indian labour.
They say, ‘“We furnish the more relisble labour though slightly more:
pxpensive.’’ ' '

T think the point of view of the Government has all along been
that they pay at equal rates for equal work. Now, this is entirely given
oway by this memorandum of the Anglo-Indian Association. They say:
““We prove undoubtedly a little more expensive than the Indians’’,
That practically puts our whole case in a nutshell. I ehould like to
hear what my Honourable friend has got to say in reply to this. I do
not like to associate hypocrisy with my Honoursble friend Sir George
Rainy, or with.Mr, Parsons. But, Sir, in certain instances which have
been brought to my notice, I find that, whereas in reply to questions,
and in reply to our debates, they say that they have removed racial
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discrimination to the best of their ability, us a matter of fact racial dis-
crimination sti]l continues, perhaps in a more subtle and scientific manner.
“I'he old frank, honest statements, justifying racial discrimination have
disuppeared no doubt. The Indians are theoretically in the enjoyment
-of equal rights so far ns railway employment is concerned, but there are
subtle woys in which this racial discrimination is stili maintained. I have
in iy hand certain papers regarding the East Indinn Railway. And I
find that very recently the Government of India circularised all the
railways cnquiring as to whether there was any racial discrimination
existing in their administration.  Thereupon, the Agent of the East
Indian Railway, addresses another official, repeating the inquiry whether
there is any racia] discrimination prevailing in such and such a place,
and if o, the cuses must be settled before the sitting of the Legislative
Asgembly begins (Laughter). They are all anxious sbout this annual
waitewnshing, and they want that everything must be put in a present-
able form when the budget is hefore the Assembly. Now, in reply to
‘that, that particular officer states as follows:

“There is no racial distinction in such and such a place, but Indians are rated
according to merit.”

Now, Sir, il that means anyvthing, it means that,

“‘the Indians are theoretically of course entit.led to equal pay and equal treatment,
but well, what can we do, they bave not got the merit which would entitle them to
such treatment.'’

Then, ngain, 8ir, if I may enter into a little more detail about particular
classes of employees, for instance, the first clars mechanical and electrical
spprentices in the East Indian Railway, this is the rule that obtains
with regard to their recruitment:

“I'he Agent has decided that in future those of the f;ut class sp;;relitiéés; whom it
18 considered desirable to engage at the end of their apprenticeship, shall be appointed
-as chargemen and T. T's,, on the following rates of pay : : oo

Minimum starting pay : Rs. 110,
Maximum starting pay : Rs, 150.

The waclual starting pay, within the above mentioned limits, will be fixed in
‘accordance with the ability and industry displayed by the apprentices concerned during
‘the period of apprenticeship.”

1t is very very difficult for anybody on the floor of the House to exhaust
the numerous cases that I know have happened in order to substantiate
the charge of racial diserimination. I do not think the House would like me
te go into the names, nor indeed into very minute details of the cases,
but I do urge on the Government carefully to consider the suggestion
which has been made by Mr. Ranga Iyer, that a committec should be
vppointed to go into these questions and find out whether there is any
basis for the charge that is being repeated year after year in this Assembly.
I have gat a very detuiled statement showing as to how the Indians have
‘been treated differentially from Anglo-Indians in the application of these
rules thav T have just read out to the House. If my Honourable friend
desircs, T can furnish him with some of the details, omitting the names.
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When we bring forward s charge, we are naturally expected to sub-
stantiate it, but according to Government circulars, railway employecs
arce prchibited from approaching non-official Members of the Legislature,
They cannot lay their grievances before us. Whatever grievances dribble
through, come therefore through published labour guzettes and trade union
resolutions. Now, Sir, I find that there is an Indian labour journal, which
is the official orgun of the Bengal Nagpur Railway Union. I do not know
whether my Honourable friends, whe are in charge of the Railway Depart-
ment, cver care to study those publieations. I have with me at present
the issues, dated October, 1928, and November, 1928, in which certain
mstances are given regarding racial discrimination. I have no desire to
go through all these details now, but I might just mention one particular
instance, and that is in regard to the appointment of guards. Now, with
regard to the appointment of guards, the method of recruitment on the
Bengul Nagpur Railway is this. If it is an Indinn who applies, he must
first of all pass the guard’s examination, and then make an applicationr
for the post of a guard, and then his name is registered for future vncancies,
and if he is favoured with an appointment he starts on a salary of Rs. 40.

Then, this is what the journal says:

‘[t is not necessary for the Anglo-Indian or the European to pass any examinatiom
in the first instance, nor are his esucat.iohal and other qualifications questioned. It is
enough if he is recommended by some X. Y. Z., or by the Anglo-Indian and Domiciled
European Anssociation, of which some of the superior officials of the railway are the
office bearers and patrons. He is immediately offered a salary of Ra. and is
sllowed to learn the work for two or three months, and then make an attempt at
passing the guard’s examination. If he passes the examination, he gets another Rs. 10;
on the whole & total salary of Rs. 100. Even if he fails, it doee not matter much, as.
be will he given as many chances as are necessary to get through the examination.”

An Honourable Member: Fven exemption from examination.

Mr. K. 0. Neogy: This is one specific allegation. I can give others.
Tuke relieving special duty, and station duty allowances admissible to
guards. If their salary iz Rs. 110 and above, and only Anglo-Indians
are practically eligible for that salary, the daily allowance at headquarters
is Rs. 3 per day for 24 hours or part of 24 hours; if away from head.
quarters, the daily allowance is Rs. 4. The Indian scale of pay is Rs. 50
to Rs. 79 and 1%3. 30 to 49. In the case of Rs. 50 to 79, the daily
allowance is eight annas at the headquarters, us opposed to Rs. 8 in the
case of Anglo-Indians, and away from headquarters, it is Re. 1, as opposed
to Rs. 4 in the case of Anglo-Indinns. Then, if he is on the Rs. 30
to Ks. 49 scale, his allowance at headquarters is 4 annas a day, and
if away from headquarters, it is vight annas a day as agninst Rs. 8 and
Rs. 4 in the case of Anglo-Tudians respectlively. Now, Sir, mention has
already been made of the latest Government circular regarding employ-
ment of Anglo-Indians. That circular lays down that competitive ex-
amination for the recruitment to the subordinate .services should not be
made unduly stiff for Anglo-Indian youths and that in making futur.
recruitments to the subordinate services, it should be seen that the pre-
gent percentage of Anglo-Indians is left undisturbed as far as possible.
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Now, I do not know whether my Honournble friend admits that this
circulur is in operation at the present time in the Railway Department.

The Honourable 8ir George Rainy: I did not quite catch what the
document is to which my Honourable friend is referring.

Mr. K. 0. Neogy: The doownent is n Home Department cirecular to
all the Depurtients of Government which the Ruilway Board in its turn
has sent round to the various Agents.

I expect my Honourable friend to explain the exact manner in which
the eircular is operating in the Ruilway Departient. Sir, I do not think
it is necessary for me to enter into any more details on this .point,
but I do submit very respectfully that the suggestion made by my
Honourable friend Mr, Rangn Iyer ierits very carefu] consideration at
the bands of the Government. It is not enough for Honourable Members
to repeat their statements that there is no racial diserimination. We
assert that there is, and we are prepared to prove that there is, In view
of these circumstances, it is best, even in the interests of the Grovernment
themselves, that an impartianl committee, the constitution of which hes
‘been suggented by my friend Mr. Ranga Iyer, be appointed immediately
toi mqmre into the matter, confidentially if need be, and to report whether
there is any racial discrimination, and if 8o, in what way, that should
bo remedied.

The Honburable Bir George Ralny: I should like, Mr. President, before
coming to the more important matters which huve been raised today to
deal with certain of the minor points so far as I can do 80, which have
been raiscd by one or two of the speakers.

My friend Mr. (Goswami referred to a number of questions connected
‘with the Bengal -Nagpur lewuy and indicated that the source of his
information differcd in various cnses. Some times, he said he had got
it from Government publications, sometimes by other metheds and some-
times by -hearsay. I do not think T am in a position, at the present
moment, {o roply definitely about any of these matters, some of which
aro hardly perhaps matters of racial discrimination. Howaever, ns soon
as we get the proceedings of today’s meeting, T shall be prepared to look
into them and see what the position is and whether steps ought to be
taken o make a change.

Then my Honourable triend Mr. Ranga lyer referred to various cases
on the Kast Indian Railway, where he said that racial discrimination still
existed. Two of the subjeets that he mentioned were housing accommo-
dation and medical relief. Now, Sir, we have received reports from the
Agent which refer, amongst others, to these two matters, and I think
it is clear, that as things stend ot present, there is not complete racial
equality . in these particulur matters. I think there are differences in the
quarters allotted to European and Anglo-Indian subordinates which
apparently are in. some cases more spacious and comfortuble than those
allotted to Indian rubordinates. As regards medical attendance and
medical assistance, it appears from the reports we have received that there
are differences in the rules, as regards the kind and quality of attendance
that is to be given. I do not think myself that these differences can be
justified, and T may say that the Railway Board, when they received the
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report of the Agent on these matfers (I think on the 15th of Junuary),
issued orders on the 24th Junuary to the following cffect:

‘The Board desire that the Agent should take steps to eliminate the elements of
racial discrimination which remain, reference being made Lo the Board on any particular
matter which he could naot set right after his own inquiries.”

Now, it may be, as my Honourable friend Mr. Neogy suggested, that the
promptitude displayed by the Railway Board was duc to the imminence
of the meeting of the Legislative Assembly; but 1 would ask this House
to consider whether, if such feelings are found in the ininds of the Rail-
way Board, they cun be anything but ralutary? 1 am sure, Sir, that
Honourable Members would be gratified to learn that what they have said
on this subject from year to year has left a direct and clear impression in
the minds of the Railway Board.

As regards the question raised by my friend Mr. Ranga Iyer about the
terms on which Indians, on the one hand, and Anglo-Indians on the other
are admitted to the technical institute at Jamalpur, I am afraid I am
not in a position to deal with the matter at present. Nor can I—and I
doubt very much if the House expects me to do so—give an answer on
the spur'of the moment on what I think is a rather difficult and trouble.
some question about the concessions given to ministers of religion, and
how far these ought to be extended, without distinction of olass or crecd,
to all religions. I think perhaps it would be better if I now go on to what
was said by my Honourable friend Mr. Neogy.

He quoted, Sir, some statements in memoranda submited by the
Anglo-Indian community to the Statutory Commission, whose exisience
T am glad to see he now recognises. (Laughter.) He hoped that I would
reply to these memoranda. He is inviting e apparently to co-operate .
with the Commission, which surely from his point of view is not strictly
congistent. But apart from that, I do not think it is a fair demand to
make upon a Member of Government to assume that he has some sort
of responsibility for what may have been said in memoranda submitted
by a body of persons representing a particular community and entirely
outside the Government. That clearly is n matter in which T have no
special responsibility, and I cannot therefore deal with it.

An Honourable Member: But will the Honourable Member kindly take
note of the damaging allegations made therein?

The Honourable Sir George Rainy: I have noted the several points
brought to my notice by my Honourable friend, and also certain points he
made regarding troubles on the Bengal Nagpur Railway. I do not think
there will be any difficulty in making inquiries about them; but some of
them seemed to me to be of a very ordinary nature—one case particularly
where he referred to the varying scales of allowances drawn by officers on
various rates of pay. As far as I could judge from what he read, it did
not seem to me that there was any direct racial diserimination there,
because it is o commonplace in all Government rchemes of pay and allow-
ances that officers on higher rates of pay get higher rates of travelling
allowance. I take it that the racial discrimination would come in only
if it were a fact that the appointments on the higher scales of pay were
filed by Anglo-Indians and Europeans.
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An Honourable Member: That is the point.

The Honourable Sir George Rainy: It does not really seem to me to
.wome in directly, but it comes in only by the back door. However, that
is a very small point, Now, Sir, the Honourable Member whp qpened
‘this discussion referred to what had already been brought to notice in the
general discussion on the Railway Budget, and I tried to explain then
what the position was nbout the memorandum issued by the Agent of the
TFastern Bengal Railway. I do not want to go over the same ground
again in cxnetly the same form, but I do want to put the substance of the
position once again to the Assembly. The policy of the Government *in
this matter has got two sides. Tn the first place, as I said in the Assem-
bly last vear, the mcembers of the other Indian communities, that is com-
munities other than the Anglo-Indian commmunity :

“ought to have a real chance of showing their fitness and a veal chance of filling
‘the class of appointments that hitherto they have had a very small chance of filling.
That is precisely the policy of Government. We do want to give a real chance, and
I recognise the obligation resting on the Government and on the Railway Board to
wee that they get it.” -

That is one side of our policy. 'The other side is that:

‘“when as a matter of history members of a particular community have held a very
large number of appointments of  particular class, inevitably the whole economic
wrganisation of a community becomes involved in that fact. That is a point that
the Government of India cannot possibly ignore, To take measures which would
summarily involve a sudden and violent dislocation of the economic circumstances of
an important community would clearly be a matter in which the Government of India
-ought to proceed very cautiously.” :

Now, 8ir, I adhere to that ng the expression of the Government of India’s
policy in this matter. As 1 pointed out when I spoke last, the memo-
randum of the Agent of the Eastern Bengal Railway does not bring out
the point. In the nature of the case, any restrictions imposed in order
to prevent the sudden cconomic dislocation of a community like the
Anglo-Indian community, any particular restrictions that may be imposed
cannot, in the nature of the case, be permanent. No one
contemplates that in  perpetuity we should try to establish
‘what T  think my Honourable friend Mr., Neogy or some
-other speaker referred to as a ** railway caste ' for the Anglo-Indian com-
munity. In the second place, the memorandum of the Agent is mislead-
ing in that it does not bring out the other side of Government policy. As
I said on the last occasion, the responsibility for that does not rest with
him but rests with me, because I do not think the instructions we sent
down to the Agent of the Railway were sufficiently explicit on that point.
1 fully recognise the importance of the question with which we are now
‘dealing and I have tried to explain quite clearly to the House what the
iposition of the Government of India is in the matter. I do not think I
need dwell at greater length on the subject, but I should like ta say this,
that T do not see at present how ‘Government could agree to the pro-
'posal made by my Honourable friend Mr. Ranga Iyer that the matter
should be examined by a commitfee. What I do propose fo do §s tb
ensure that each of the specific points which have been brought to
notice today by various speakers shall be examined, in order that we may
nscertain exactly what the position is and what steps ought to be taken.
We have to recognise, specially on a railway like the East Indian Railway
or the Great Indiann Pcninsula Railway which are now State-
‘managed, that we took them over with all the inheritance
f the rules which had been framed under Company management, and that
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we cannot, by mny sudden stroke of the pen, eliminate all the differ-
ences which have grown up under those rules. What we can do,- and what
we ought to do, is sleadily to mainta'n the pressure so that, where these
rules definitoly admit  racinl diserimination in  particular matters, this
should be rectified and the racial discrimination eliminated, That is what
we are aiming at, and T entirely agrec thut these annunl debates on the
snbject in the Assembly are of great use because they keep the attention
of the Railwnvy Board and of the Railway Member concentrated on the
point, so that more rapid progress is made than would otherwize be the
cise. 1 think, Eir, that terminates what I have to say on this subject today.

Pandit Hirday Nath Kunzru (Agra Division: Non-Muhummadan
Rural): Will the Honournble Member lay copies of the replies received
from Railway Agents to the circular sent to them by Government last
vear on the table? I understood from Mr. Parsons some time ago that
there was objection on the part of Government to laying these papers on
the tablg before {heir orders had been issued; but since, in regard to
company railways, Government have confessed that they have ‘no power
to compel the Agents to act in accordance with their wishes, in this case
at any rate there is no argument in favour of the postponement of the
publication. of the replies received from them.

Mr. A. A. L. Parsons: Sir, 1 have aiready had copies of a good many"
replies placed in the Library. There are a few more I think still to come:
in and & few on which we wish to take action before laying the papers..
Eventually there will be no objection to our laying all the papers, but in
certain instances T am doubtful whether it would be desirable to do so-
until the replier themselves have been examined by Government.

Mr. President: The question is:
“That the Demand under the head ‘Railway Board' be reduced by Rs. 10,000.”

The Assembly divided :

AYES-—37.
Abdul Matin Ohaudhury, Maulvi. Kunzru, Pandit Hirday Nath,
Aiyangar, Mr. C, Duraiswumy. Malaviya, Pandit an Mohan,
Aney, Mr. M, 8. Mehta, Mr. Jamnadas M,
Ayyangar, Mr. M. B. Sesha. Mitra, Mr, 8. C,
Belvi, Mr, D. V., Mukhtar Singh, Mr. . . .
Birla, Mr. Ghanshyam Das. Murtuza Saheb Bahadur, Maalvi:
Chaman Lall. Diwan. Ba.yg‘i;i.
Chetty, Mr, R. K. SBhanmukham, Naidu, Mr. B. P.
Das, Mr. B, Neoge, Mr. K. C.
Das, Pandit Nilakantha. Phookun, Srijut T. R. .
Goswami, Mr. T. C. Purshotamdas Thakurdas, Sir.
Gulab Singh, Sardar, Ranga Tyer. Mr, C
Haji, Mr. Sarabhai Nemchand. Roy, Mr. B. C. i
Hanz Raj, Lala. Biddigi, Mr. Abdul Qadir,
Tsmail Khan, Mr, Muhammad, 8ingh, Mr. Gaya Prasad,
Jswar Saran, Munshi. Bingh, Mr. Ram Narayan.
Jayakar., Mr. M. R. Sinha, Kumar Ganganand .
Jogish, Mr. V. V. Sinha. Mr. Biddheshwar Prasad..

Kelkar. Mr. N. C. | Yakub, Maulyi Muhammad,
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NOES—45,
Abdul Aziz, Khan Bahadur Mian, Keane, Mr. M.
Ahmed, Mr. K. Lall, Mr. 8.
Alexander, Mr, William, Lamb, Mr. W. 8.
Allison, Mr. F.- W, Lindsay, Bir Darcy. -
Mitra, The Honourable Sir Bhupendra

Anwar-ul-Azim, Mr.’
Ashrafuddin Ahmed, Kban Bahadur Nath.

. Nawabzada Sayid. Moore, Mr. Arthur.

Bajpai, Mr. G, 8. Mukharji, Rai Bahadur A. K.

Bower, Mr. E. H M. Mukherjee, Mr, B, C,

Chalmers, Mr. T, A. Parsons, Mr, A. A. L.~

Chatterjee, the Revd. J. C. Rainy, The Honourable 8ir George.
Coatman, Mr. T, ’ Rao, Mr. V. Panduranga.

Cocke, Mr. H. G. Row, Mr. K. Banjiva.

Cosgrave, Mr, W. A, Sams, Mr, H. A,

Crawford, Colonel J. 1. Sassoon, Bir Victor.

Crerar. The Honourable Mr. J. 8chuster, The Honourable Sir George.
Dakhan, Mr. W. M, P. Ghulam Kadir Shillidy, Mr. J. A. -

Bimpson. Sir James.

Khan,
Dalal, Sordar Sir Bomanji. Bingh, Rai Bahadur 8, N.

French, Mr, J. O. . Stevenson, Mr. H. L.
Ghazanfar Ali Khan, Mr. Bykes, Mr. E. F.

Ghuznavi, Mr. A. H. Webb, Mr, M.

Giraham, Mr, L. ‘ Yamin Khan, Mr. Muhammad.
Hussain Shah, Bayyed. Young, Mr. G. M.

The motion was negatived.

The Assembly then adjourned for Lunch till Three of the Clock.

The Assembly re-ussemibled after Lunch at Three of the Clock, Mr-
President in the Chair.

Fixe Funps.

Pandit Hirday Nath Eunsru: Sir, T move:
“That the Demand under the head ‘Railway Board’ be reduced by Rs. 16.000."

Sir, harassed and wearied as my Honourable friend Sir George Rainy must
feel after the discussion on the previous eut, I propose to be considerate.
fo him and to eompress what T have to say into a few gentle words. The
Fine Fund, as its very name discloses, is built up from thé fines imposed
on railway employees. I am not concerned with the policy of imposing
fines. but with the manner in which this fund should be disposed of. I
do not know what is the exact amount of money in this Fund, since the
lnst time that information with regard to the balances in the Fine Funds
on the various railways was given, wag in the yvear 1021.22. Since then,
(fovernment have discontinued publishing a statement showing the Fine
Funds, together with the uses to which they are put. In the vear 1921-22,
which is the latest year to which I can refer, the balances in the Fine
Funds on the railways which are now under State management, that is,
the Enast Indian, Great Indian Peninsula, Eastern Bengal, North-Western
and Burma Railways was about Rs. 83 lakhs; and taking all the major
railways, the total sum in the Fine Funds was about Rs. 8 lakhs. The
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House will thus see that the Fine Funds reached a pretty large figuro in
1921-22. Complaints have been frequently made in this House with regnrd
to the manner in which these funds ure spent. It has been pointed out
on more than one oceasion by my Honourable friends, Mr. Joshi and Diwan
‘Chaman Lall, that, although it was the Indian employees who contributed
largely to this Fund, its proceeds were spent mainly on Furopean and
Anglo-Indian  employees. This was practically admitted by Sir Charles
Innes in the Railway Budget debate in 1925; but he said the nttention
‘of the Agents had been drawn fo this matter and that they were only too
‘anxious that Indian institutes and clubs and other such bodies should come
into existence, 8o that assistance might be given to them from the Fine
Funds. Complaints of this character, however, have continued to this day.
My Honourable friend, Mr. Joshi, had to draw the attention of Government
to this matter in' February last in connection with the discussion of the
Railway Budget; and again by means of a question in September last Mr.
Joshi suggested that the Fine Funds should be utilised chiefly for the
benefit of those employees who contributed largely to them, and that there
-ought to be a committee, consisting of the employees and the management,
to consider the best way of managing the Funds. My Honourable friend,
Mr. Parsons, gave a sympathetic reply to Mr. Joshi; but till September
‘last he had not completed the discussion of this question with the Agents;
nor was he able to say how Government proposed to make available infor-
mation with regard to the balances in the Fine Funds and their disposal
in future. I do not know, fir, how the matter stands, now, but consider-
ing the long time that it has been under discussion and that it forms one
.aspect of the question of racial distinctions, I trust that Government are
now ready with their proposals and will be able to assure the House that
they are prepared in the immediate future to take those steps which they
have been pressed to take these five or six venrs.

Mr. A.A. L. Pargons: Sir, 1 think 1 shall be able to satisfy
Mr. Kunzru's desire for information as to whal we nre doing
in regard to the Tine Funds. T musl first premise that the
Railway Board desire that the practice of fining should be reduced to
the lowest possible proportions. They realise that it may be necessary.
in certain cases, to inflict a fine instead of a more severe punishment, and
it is not therefore a good thing to abolish fining altogether. But it is their
-desire that fining should only be resorted to where that punikhment is
sbsolutely neceseary. Now, as a result, the income of the Fine Funds from
‘the roilways is bound to drop in the future. In fach, from such figures as
I have at preseni got it is already dropping. TFor oxample the income
apart from interest on balances in 1926-27 was Rs. 7°45 lakhs, and in
1927-28, Rs. 5°84 lakhs, o drop of over Rs. 1% lnkhs. I wish {0 explain
firat that position to the House, because quite obviously, if we nre going
to do anything more useful than we have done in the past with these Fine
Funds, some method must be found to place them in funds, particularly
when the existing sources of income are being depleted by the adoption
by the Railway Board of the policy I have mentioned. Last year, as Mr.
Kunzru has said, Mr. Joshi made a suggestion which immediately appeared
to us, that in the administration of these Fine Funds we should bring in
representatives of the staff from whom the funds as n whole have mostly
heen collected. We discussed that suggestion with the Agents of she
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various Railways, I think it was last October. We did not find that there
was any antagenism of any kind to our gencral ideas, but I think I can
best put the House in possession of the present position by reading a letter
which, after that dikcussion, we addressed to the Agents of State-managed
rnilwnys, sending copies to the Agents of the Company-managed Railways
with the request that they would obtain for us the views of their Boards
of Direclors on the adoption of a scheme on similar lines on their own
systems. Our letter ran as follows:

“The Railway Board have under consideration the replacement of the Fine Funds
of Btate-managed Railways by Staff Benefit Funda which would absorb the assets and’
income of the present Fine Funds and be administered by a Committee on which the
various classes of staff would be represented.

The Fine Fund in the past has formed a valuable source from which it has been
pussible for Agents to give assistance to the staff for the improvement of facilities for
recreation and amusement, for educational purposes and the maintenance of schools, as
well as assistance in cases of exceptional lwrd'hi;. for which no provision exists for
relief under the ordinary financial rules. The infliction of fines as a punishment has.
come {o be recognised as & practice to be discouraged. The income from this source is
therefore diminishing, and will, it is hoped, continue to diminish. On the other hand,
the objects which mizght suitably be assisted from the Fine Funds, tend to increase.
Consequently, there is naturally a reluctance to incur fresh liabilities, some of which
might possibly hecome permanently recurring liabilities, against a fund to which the
contributions are uncertain. To overcome this, it is intended that the new Stafi Benefit
Funds should receive annually from Revenue a contribution which will ensure a
stabilised- annual.income and so enable the funds available to be utilised to the best
advantage. The Railway Board suggest tentatively that the contribution from Revenus
should be Re. 1 per head of all stuff (except gazetted officers) on the books of the
railway on the 31st March of the previons year less the amounts realised during the
S-l:“io#s y;»ar from other sources of income which are at present credited to the existing

ine Funds. . . "

That is to say, we propose to.make up the income of the Fine Funds to a
sum equivalent to Re. 1 per head of the staff which will benefit from those
funds.

8ir Victor Sassoon (Bombay Millowners' Association: Indian Com-
merce): How much does that comae to? 2

Mr. A. A. L. Parsons: That will be about Rs. 8 lakhs, I expect. I
cannot ab present give an accurate estimate.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): What is the total amount in the Fund now?

Mr. A. A, L. Parsons: I am afraid I have not got the figures here.
When we examined the question a couple of years ago, we found that it
was rather large on one or two Railways. . . . . .

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): 1 would like
to know how it iz invested.

Mr. A. A. L. Parsons: May I answer one question at a time? We
-asked the Agents therefore to take steps to see, where the balances were
large, whether they could not immediately be applied to purposes for the
benefit of their staff. As regards investment of the Fund, I am afraid I
cannot say; presumably the halances are invested in Government securities.
To continue the letter:

“An essential feature of the now Staff Benefit Funds is that means should be
prqvidad for associating with their management the staff for whose benefit they are
being created. In the draft mode] rules which are attached, it is suggested that this
representation might be obtained by the nomination by the Agent of a Committee of
momagement, consisting of one senior officer as Chairman and five members representing
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various branches of the subordinate establishment. 'I'hbe manner in which this repre-
‘sentation can best be obtained may, however, differ on different vailways, and your
recommendations as to the arrangement for the management of Btaff Benefit Funds
which you consider most suitable for- your system are invited.'

Then we go on to deal with the draft model rules, explaining that rule
‘8 defines the objects on which it is suggested that expenditure from the
Staff Benefit Funds should be permissible. I mn quite willing to read the
rest of this letter, bub there is nothing else of mueh importance in it; and
I do not think I need trouble the House with ull the draft rules at present.
"One provision lays down that the Committee, with one senior officer and
5 or 6 members of the staff for the management of the Fund, will receive
the balances of the Funds at present in cxistence and certain other sources
of income that I have mentioned. It is laid down definitely that no part
«of the fund should be used for the direct benefit of any gazetted officer.
The objects on which the new Btaff Benefit Fund will be expended are:

*‘(i) scheols and education of the staff;”
‘(I shall have to say n word or two ahout this later on.)

*‘(ii) institutes and other forms of recreation and amusement for the staff;

(i) schemes for sickness or maternity benefits, etc., for 1he families of the staff;

(iv) relief of distress amongst the members or ex-members of ihe staff or their
families not provided for under the regulutions in force on the railway; and

(v) any other object for the henefit of the staff which the Agent, with the approval
-of the Railway Board or the Board of Directors, may direct.”

‘The other rules are mere matters of detail, und I do not think I need
trouble the House with them. With regard to the firat item, namely,
‘schools and education of the staff, I want to moke it clear thot this is not
mennt in any way to affect the proposals for future assistance which rail-
ways should give for the education of the children of their employees,
which, as the House knows, we have under examination. It is in no way
‘intended to reduce the amount which we should spend directly from revenue
on education. But, as Members who are on the Central Advisory Council
for Railways know, n part of thosc proposals iz that nssistance should be
given to individuals on u particular seale; thnt ix, possibly half fees when
;A man's pay is below a certain amount, two-thirds, when his pay ix below
‘vnother limit, and so on. It is conceivable that hard cases may arise in
which that limit would have to be npplied under the rules which- we are
proposing for the future assistance direct from revenue, and in such cases
these Stuff Benefit Funds might very suitably be used to supplement that
asgistance.

I trust T have now given the Honourable Member and the House al!
the information that they require on this subject. T need only add that
we intend, if and when we start the Staff Benefit Funds, to have an annual
report submitted to us, and there will be no objection whaisoever {0 that
annual report being laid before the House,

Diwan Chaman Lall (West Punjab: Non-Muhammadun): 1 take this
~opportunity of congratulating the Honourable Member for having nccepted
the suggestion made bv my Honourable friend, Mr. Joshi, in regard to the
adminisiration of the Fine Funds. There are just one or two ohservations
that T should like to make. T take it from the statement made by Mr.
Parsons that the objeets on which this Fund is in future going to he spent
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:arc education, recreation, sickness and maternity, distress and any other
daudable object that may come within the purview of the committee that
administers it. Now, there is one thing that T would like the Honourable
Member to remember when he does proceed with the scheme. At the
present moment. our chief objection has been that the major portion of
the income derived from fines has been spent on recreation and education,
not necessarily of the subordinate stuff, but of people who belong to the
higher services. It has becn our demand, year after year, that the educa-
tional facilities provided out of this fund should be provided for the sub-
-ordinate staff. My main object in saying this is that this Fund is usually
collected from fines levied upon the subordinate staff, and if that is so,
whatever money is spent out of this Fund, should be spent for the benefit
-of this particular class of workers, The second point I wanted to mention
was this. The Honourable Member said that there will be representatives
-chosen to administer this Fund from among those for whose benefit this
Fund is to be utilised. We know that the Fund at present is being
utilised in a large measure for the benefit of the gazetted officers

Mr. A. A. L. Parsons: No, Sir. The present Fines Fund is used en-
tirely for the subordinate staff.

Diwan Ohaman Lall: May I ask since when l-hils has been s0?

Mr. A, A. L, Parsons: I do not recollect any case, that has come to
my knowledge since I had been connected with the Railway Board, in
which fine funds have been used for the benefit of any gazetted officer,
-oxcept, I think, in onc instance, when temporarily they were so used for
-one officer and the Railway Board immediately reversed the orders.

Diwan Ohaman Lall: T am very glad to hear that. My Homnourable
friend will bear me out, when I say that we did raise complaints on the floor
of this House that u portion of this Fund had actually been used for the
purposes of the Burt Institute at Lahore. Be that as it may, the point
that Mr. Kunzru was wanting to make was this. As this Fund was being
raised froin the Indian subordinate staff, it should be used for the Indian
‘subordinate staff. 1 hope the Honourable Member will realise that there
was n catch in thig, when he said: ‘‘The staff for whose benefit the Fund
ie utilised”” I take it, it must be the representatives of the people from
whom the fines are levied—whether they are Indians or Anglo-Indiang I
-do not mind. If this Fine Fund is drawn from a particular class, I submit

it is their right to have their representatives on this Board to administer
the Fund.

The next point has already heen met by Mr. Parsons, when he said
that this Fund is not being utilised for the gazetted officers. I submit
that, instead of saying that no parlt of the Fund will be used directly for
the bencfit of gazetted officers, the word “‘indirectly’’ may also be there.
Under no ciremmstanees should any portion of this Fund be utilised for
any purpose connected with gnzetled officers. T agnin take the oppor-
tunity of congratulating the Railway Departmen{ on having accepted the
scheme put forward by Mr. Joshi, and T hope that in future the adminis.
tration of this fund will be n satisfactory administration in the interests

-of the subordinate class, who are the persons from whom this Fund is
usually collected.

Pandit Hirday Nath Kunzru: I ask for leave, Sir, to withdraw this

Aamendment..
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Mr, President: Is it the pleasure of the House that this amendment be
withdrawn ? !
The amendment was, by leave of the Assembly, withdrawn.

Purchase of Stores.

Pandit Hirday Nath Kunzru: I move:
“That the Demand under the head 'Railway Board’ be reduced Ly Rs. 10.000,"

There are few questions which have interested this House more than the
question of purchase of stores. At any rate thie subject hss come up
cvery vear in thiy House since 1927. I doubt whether any new argu-
ments can be used to press on Government the importance of making
purchases for railways through the Stores Departinent. The weight of the
old arguments has not diminished, but I do nut propose on this occasion to
go through sll the arguments that I used in 1927 and 1928. My Honour-
able friend Sir (George Rainy, in replying to the debate last year, said
that he adhered to the previous decision of the Government that the
Indian Stores Department would he an unsuitable agency for the purchnse
of railway stores. Unfortunately, situated as we are, we canhnot compel
Government to be reasonable. Al that we ecan do is to press our argu-
ment again and again upon them, and this time I propose io bring forward
certain points in connection with the practice observed by the railways
regarding the purchase of certain articles which T helieve will support our
contention. I know that in the year 1927-28, as the Railway Adminis-
tration Report says, improved arrangements were made with regard to the
purchase of stores. The position of the Controller of Stores has been
raised, and in order that he might be able to purchase suitable storeg, &
proportion of the officers who will serve under him are to possess technical
engineering qualifications. But our main grievance still remsins, namely,
that every railway purchases its stores separately, There are ocertain
matters in which Governinent themselves have felt the need of centralis-
ing the arrangements for the purchase of certain articles needed by rail-
ways. I will first refer to the Timber Pool Committee. Government
themselves have realised that it would be uneconomical to let every rail-
way purchase its own stores. They have therefore placed this matter
under the direction of the Railway Board, so that purchases might be made
for all State-worked railways by a single agency. This shows that they
themselves recognise the benefit, if not of effecting their purchase through
the Indian Stores Department, at any rate of centralising the arrangements
for muking these purchases. Then again Government have recently estab-
lished a Stores Standardisation Committee. They appointed an officer to
consider the distribution and custody of stores on the State-worked rail-
ways and to make recommendations for ‘modification of procedure and
methods. T do not know what exactly the recommendations of this officer
were, but I understand that they have been accepted in the main. Now,
the advantages of standardisation are obvious, at any rate so far as economy
is concerned. It will be more economical to purchase a small number of
articles, in large quantities, than a large number of articles, the quantity
of which, teken individually, is small. Here there are two instances in
which Government have shown, by their own action, that they appreciate
the advantages of centralisation. Why should not then their practice go
further and why should they not make use of the Stores Purchase Depart-
ment which, when originally established, was intended to supply the
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needs not merely of the minor departments but also of the: Railway and
Army Departments? My Honourable friend, Sir George Rainy, tried to
diversify his argument last year by saying that if, as desired by this
House, a section for the purchase of railway stores was attached to the
Indian Stores Department, it would be so large as to overshadow the rest
of the Department. Now, if the Army and Railway Departments make
the largest purchasers, it is obvious that those sections of the Indian
Stores Department which deal with these Departments will dominate the
other departments, but I do not see that this is anv disadvantage at all.
The Stores Purchase Department was intended, after all, to effect pur-
chases on a large scale. (Government have repeatedly ssserted, in support
of their present attitude, that, in view of the responsibility of every Agent
for the economical administration of his railway, it is desirable that he
should be left the fullest freedom in regard to the purchase of stores. If
has heen used on previous occasions and has been frequently replied to,
but even at the cost of repetition, I think it would be desirable to-weply to
this argument once more.

If the railways were administered by a private agency, T am doubtful
whether the procedure now adopted by Government would commend itself
to the controlling agency- Whatever the responsibility of the Agents
might be, I am sure that the proprietary body would not leave a free hand
to the Agents in this matter, but would see that arrangements were adopt-
ed for the purchase of gimilar articles on all railways, which would enable
these purchases to be effected most expeditiously and economically. I
am sure, Sir, that, if there were five or six mills owned by a single pro-
prietary body, the manager of each mill would not be allowed to make his
purchases in such manner ag he liked. We have here representatives of
business interests, and I am sure that they do not allow their individual
managers to proceed in the way that commends itself to them in regard
to this highly important question. Here the Railway Board is in the
position of the proprietary agency. It controls all the Btate-worked rail-
ways, Why then should it, in a measura of such enormous importance,
leave freedom to individual railwavs. It seems to me, Sir, that it is not
merely highly desirahle that there should be centralised arrangements for
the purchase of railway stores, but that it is absolutely necessary, hoth
in the interests of economy and the encouragement of the use of indige-
novs articles that the procedure I am recommending should he adopted.

Tt is possible that Government, while agreeing to some central arrange-
ment for the purchase of railway stores, might still objest to making use
of the Indian Btores Department. The TIndian Stores Department has
been in existence for a number of vears. Tt has got a certain atmosphere
ond traditions. Because it charges fees to certain departments, it has to
justify its existence and to show that it works in the most economical
way, I submit, therefore, that, if it is the object of the Government to
achieve the purposes for which the Tndian Stores Department has been
entablished, that not only should railway requirements, as far as possible,
be purchased through a single agency, but that that agency should be the
Indian Btores Department. '

T hope my Honourable friend Bir George Rainv will not stick to his pre-
vious unreasoning attitude and contend himself bv telling this House that
Government are not going to make a change in their procedure. He
realises, as shown by his attitude towards the previous cuts, that times
are fast ghanging, and that (Jovernment, whatever {ts inner inclinations
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mp.fr be, must bow to the representatives of this House. I am sure he
will remember that the subject has interested, not merely non-official
Members on this side of the House; but also non-official European Mem-
bars. During the last two years a proposal of the kind I have put for-
woed has had their entire support and been.carried by this House with
their hearty concurrence. .

'Pandit “Nilakgntha Das (Orissa Division: Non-Muhammadan): Sir, I
trust ' may be allowed to spenk on this motion, as I have got a similar
amendment regarding capital punishment of the Railway Board . . . . .

Mr, 'President: Regarding capital punishment of the Railway Board?
(Laughter.)

Bendit Nilakantha Das: I sm sorry, Sir, capital expenditure is what I
mean. It is akin to this store purchase, on which has been moved the
amendment by Pandit Hirday Nath Kunzru. -

Mz. President: What number is your amendment?
‘Pandit Nilakantha Das: No. 28, Bir.

‘My. President: That is the same thing, isn't it?
'Psn@it Nilakantha Das: Akin, yes, practically the same.

°Mr. President: The Honoursble Member may speak on this amend-
‘ment. '

Pandit Nilakkantha Das: My Honourable friend, Pandit Hirday Nath
Kunzru, ‘has referred to the internal administration 'of the Btores Depart-
ment, but as stores purchase is intimately ¢onnected with capital expendi-
ture, T shall speak on that aspcet of the question alome.

I referred, during the course of my genernl discussion, to this subject
at some length, and there 1 quoted facts and figures from items of stores
purchase to establish that this capital expenditure of the Railway Board
practically means gradually increasing the purchase of stores in England
and other countries, and gradually reducing the same or keeping it station-
ary in India, and as the Indian Stores Purchase Department have got to
purchase various articles, such as fuel, timber, lime, sand, ballast and all
that sort of thing, which count for as much. as half—nay much more than
half—of the fifteen crores and odd that we have spent on indigenous articles
in 1927-28, the policy underlying their. action thereforc seemp to be that
our Railway Board is bent upon giving substantial encouragement to in-
dustries outside India, encouragement perhaps in quarters where it is to
the interest of some pecple whose claims cannot be overlooked. It was
probably to afford this encouragement that the 5-year Railway develop-
ment, programme was launched side by side with the separation of Rail-
way from general finances.

In this conneotion I may quoie from the Imperial Economic Conference
proveadings a paragraph, which, though it wee guoted: in this House wome
three years ago, may perhaps bear a repetition.
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Our Honourable friend Sir George Rainy's predecessor, who attended
that Conference on behalf of India, said particularly with regard to stores
purchage as well as to the new development scheme:

“Large sums have been set aside for the rehsbilitation of her (India's) railways sad
I hope that we may be able to- embark on sume new comstruction. On railway material
alone we spent last year, almost entirely in this country, more than 8} millions sterlin
Other development schemes ure in contemplation, and in one way and anothér the
Governmient estimate that something like 70 millions sterling will be spent on imnpotted
stores during the next five years for the railways and other deve t s o
As in the past, 8o in the future, I have no doubt that the skill and enterprise of the
British manufacturers will see to it that the vast bulk of their moneys (Indian Railway
moneys) will be spent in this country.”

In another place he said in the same connection:
““The Government of India were required by rule to buy their imported stores

through their Stores Department in London, which was under the control of the High
Cominissioner for India. 'The High Commissioner had to accept the lowest ﬂtiufnctﬁy
tender; not necessarily the cheapest, for he has been given a wide latitude for seleo-
t'mn‘ll
““Not necessarily the cheapest’’ has ita own significance, and 1. do mot
know, there may be many things underlying such a latitude for selection.
Later on it is said:

“The practical result has been that between 90 and 05 per cent. of the value of
purcimses nrade through the High Commissioner during the past year had been expended
in England on artioles produced by. British manufacturers.’’

Sir, this explaing the policy of stores purchase and this exemplifies the
gradual increase of capital éxpenditure outside India year by year for ab
least the last three years, for in India it has come down from 15'48 crores
in 1826-27, to 15°15 crores in 1927-28, whereas in England it has gone up
duting the same period from: about 12 crores odd to 19 creres odd, as is
clear fromr the Reports of the Railway Board for those two years. I.quote
simply from the columne of stores purchase.

When there was o diffculty in supplying work to lsbourers engaged: i
English industries, there’ was this benefident plan of dividing raflway
finance from general finaneé. The scheme of separation appeared quite &
nice arrangement, even to the Indian Members of this House, who ak
ways expect to derive their initiation from the experienced Benelies over
there, and many of us are still perhaps enamoured, ¢f i% ahd sctaally thinlk
that we have found something very wise in it. Was it nob, I stispeoct,
some scheme put forward for séparating the railway purchases in England
from Home charges, the entire amount of which, English purchases for
railways included, would otherwise come as a single visible lumyp in the
budget as it was. But the separation has a particuler advantage. ¥ haes
opened up am unnoticeablé back door to introduce certain Home clianges
which would go unscrutinised to the benefit of the Home industry.

Then, again, my Honourable friend Pandit Hirday Nath Kunzru cbjects
that the decentralisation of purchase in the policy of stores purchase is
e ourse, He says it should be centralised, but where is the tendency
centralisation? Now, this capital expenditure on Railways is inter,dé-
pendent on the promotion of Indisn industry, for really it is n_og a :ﬂﬁsﬂ
thing. The Railway system itself ought to be a national industry,—had
our Government. been a national Government,—and. the prorotion ¢f our
indigenoug Indian industty even now depends very much on this
stores purchase policy régulated to thdét end. Industry hds & very
close connection with labour. Tt is the counterpart of the labour prsblem
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which is cropping up every day. L you look to help labour, you must
glve lhell & ressoluble suwre ol the pronts; i you Lunk ol prouis, you
LIUBL chcOWrage and suwenglben Wdusiry. Lhus you IMUs, promnote mdus-
Ury berore you cun salisty lupour. Now, there 1y snother uegellrausution
sitempted uere to irustraie sll our plous expectations. Labour i bewng
separated from ndustry. Our Honourable iriend Sir George riamny, ke
s predecessor, Biur Charles loues, will perhups henceforth cxclusively
lookl to the Home industry aud the purchase o1 the High Comnussioner
not in the cheapest, but in the most convenient market, 1 need not explamn
the standard o1 conventence here. Labour in railways is going to be hikewise
exclusively entrusted in the hands of & new Member on the Itailway Board.
That Member will be an Anglo-lndian, Indian, or kuropean—i do not
mind or care who he is- But the fact remains that if you want to repre-
sent some grievauces of labour, if you want to look to labour interests in
india, that question will go to thal gentleman who is in charge of it.
The little chance that there was of the representatives of the Indian tax-
payer attempting for the promotion of Indisn industry through pressure
of labour demands and thus by directing capitul expenditure, is ull gone,
and with that labour too is doomed. Thus our attention is being divert-
ed from time to time whenever there is any little chance or oucasion of
our entering into the very secret preserves of the Government.

1 should not make my speech very long for 1 huve already dwelt at
great length upon this self-same subject, though then I discussed only the
economic aspect of it so far as our indigenous indusiry is concerned. Perhaps
my Honoursble friend Sir George Rainy had not the time nor the inclination
to look into my analysis of stores purchase the other day. I hope he will
look into it and investigate the matter very carefully. 1 also hinted there
thut his colleague, my Honoursble friend Sir Bhupendra Nath Mitra, the
Member in charge of Industries, has got a good deal to do in that matter.
In that connection decentralisation of industry and railways will not do.
Our Honourable friend is responsible for the national industry, at least 1
may oall it Indian industry for the present. I have not the heart to call
it national, because, as you have just now heard from my Honourable
friend, this Government which runs our railweys is not just and ressonable.
It is not responsible either. Bo, be it national industry or Indian indus-
try, my Honourable friend for the Industries has certain duties to dis-
charge there, and he must be very intimately watchfully looking into the
entire policy of the stores purchase of our rallways. I should also expect
that henceforth this matter would be investigated thoroughly and in the
Report of the Railway Board a distinct chaptey should be devoted giving
us & complete analysie of the purchases in India and in England, and out-
side with a view to explain in what way and by what means, and with
what amount of sacrifice, if any, impetus and encouragement have been
afforded to Indian industry and what actual progress Indian industry has
made in consequence of such impetus or encouragement. At a glance one
ought to know from the Railway Report, how far Indian industry is being
promoted year after year under the nursing care of railway administration.
In short all this information of vital economic importance in detail should
be given in that Report. _ _
.. Our attention is, moreover, expected to be-diverted to rates and fares,
amenities to passengers, or to the grievance that some railway.inspectors are
not attending to their dutles at the Howrah station and so on. These are
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all very little things after all. Such things might crop up even under a
national Government, and they might be remedied fromn time to time in
the usual way. We should not be expected to be absolutely absorbed in
these things, with the result that the main object, so to say, of our railway
business is left out of sight. Kven all poamble convenience to the tax-
payer should not be purchased so dearly in this fashion. With these few
words, 1 support the wmotion of my Honourable friend Pandit Hirday Nath
Kunzru,

The Honourable Sir George Rainy: I have listened with great attention,
Mr. President, to the speech of my friend the Honoursble the Mover of this
motion. Apparently he found me not quite reasonable last year, and 1 awmn
afraid he will not find me over-reasonable this year, for 1 am still unconvert-
éd as to the practicability snd the advisability of handing over the whole
of the purchase of stores for the Indian Ralways to the Indian Stores
Department, It is not that the Railway Board or the Railway Depart-
ment of the Government of India are in any way averse to extending the
use they make of the Indian Stores Department, because we recognise
that, in the case of a large range of articles, it may be the most economical
policy in every way if we get our supplies through the agency of that De-
partment. I have got here a list which contains some thirty to forty
articles, about which we issued instructions recently to all the State-
managed railways, that they should obtain these stores through the Indian
Stores Department. It includes certain materials for clothing, portland
cement, a large range of oil products, turpentine, asphalt, grease, paints
and a considerable number of electric fittings. It is a long list and I will
not attempt an exhaustive enumeration. That is what we have done.
But to hand over to the Indian Stores Department the purchase of all
the stores required by the railways in India is a totally different matter.
When 1 argued the case last year, one of the arguments 1 used was that
this would mean the establishment of a very large central office; and since
the purchases for the railwaye are a great deal larger than those for all the
other departments put together, I expressed an apprehension that the
railways might swallow up the Indian Stores Department. I am sure that
apprehension will be shared equally by Members on the other side when
they realise that it might lead to s demand from the Government for the
addition of another Member to the Railway Board to look after stores.
(Laughter.) No doubt my Honourable friend will take that very seriously
into consideration before he urges his point further.

Last year I said that complete centralisation in the purchase of stores
was undesirable; and my Honoursble friend Pandit Hirday Nath Kunzru
has pointed out that nevertheless we have recently centralised our timber
purchase to some extent. He also pointed out that we had a committee
which was studying the question of the standardisation of stores, and
obviously when we have standardised the stores to be used, it will be much
easier to centralise purchases. He was quite entitled to use these argu-
ments on his own side, ‘and where we differ is that while he thinks that all
stores should be purchased centrally, I think that a large number of stores
should be purchased locally, I am: convinced of this and I doubt very much
whether the time will ever come when, for ‘such & large organisation
as the Indian railways, it would be economical or desirable to purchase all
‘the stores from one centre. Meantime, the hig change that will come into
force before very long is the introduction of the system of purchase by
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rupee tenders. The introduction of that system will keep our hands full
for some time to come, and I should imagine that, quite apart from rail-
way demands, it will throw a very considerable burden upon the Indian
Btores Departinent. In these circumstances, it is far better for the
present—whether I am right or whether my friend the Mover is right—
to move step by step. Where we see our way clearly-and are satisfled that
we can secure advantages for our railways by using the agency of the Indian
Stores Department, let us add to the list of articles wfhicg we purchase
that wny. We cannot say what the end will be—it may be that it will end in
what nry Honourable friend desires, or it may be that I shall prove to be
right, and that we cannot get complete centralization. In a:iy case I am

satisfled that it is not advisable to make any very radical change at
prosent,

I bave listened also with great interest to what my friend Pandit
Nilakantha Das had to say on the subject of stores purchase. I am not
sure that I gathered what exactly the figures were which he quoted as re-
gerds the purchase of stores in Great Britain.

Pandit Nilakantha Das: I quoted it from the report just published for
1‘%‘7'28“ I

The Honourable 8ir George Rainy: The Railway Administration Report?

Pandit Nilakanths Das: Yes.

The. Honourable Sir Georges Rainy: I am much indebted to him for
letting me know that. I tried, while he was speaking, to verify the figures
from. the Report, but. failed to do so, What I should like to say is that
as long ago as 1921 or 1822, we give the High Commissioner perfectly
sxplieit. instructions—having regard purely to the interests of India—about
the purehases for India in Kurope, that he was to purchase where he
could - get the articles of the required quality the cheapest. Our mstrue-
tions then were perfectly explicit, and they have not been modified, and
1:have mo doubt the High Commiassioner is guided by them. But as my
Honourable fribnd seems to think that we have been diminishing the- pur-
‘thases we are making in India, I would like to give him the figures that 1
have before me here. The stores that were purchesed in India by all
railways excluding coke, lime, bricks, ete., amounted to

Rs. 18'8 crores in the year 1925-26,
Rs. 16'2 crores in the year 1928-27, and
Rs. 17'8 crores in the year 1927-28.

It will be seen that the purehases have heen going up steadily from year
to yea#; and I have no doabt that process will continue. We are very far
from mdifferent to this question of aiding Indian industries through the
utwhage of stores, and it is & matter that comes up to the notiee of
emnbers of the Government agein and again throughout the year. If
my Honoursble friend oo
Pandit Hizday Nath. Kungru: May I interrupt the Homourable Mem-
‘ber? I do met quite understand the figures given by him? Did he say
that indigemous articles to thg, value of over Rs. 17 crores were purchased
during the yosr 1025-267
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The Honourable 8ir George Rainy :- I did not say ‘indigenous’ articles;
but what I said was that it was the value of stores purchased in India.

Pandit Hirday Nath Kunszru: Including imported articles?

'The Honourable Bir George Rainy: 1 imagine that that figure includes
the imported stores purchased in India.

Pandit Hirday Nath Kungru: Then the total figure should be Ra. 22
crorcs a8 given in the Railway Administration Report.

The Honourable Sir George Rainy: 1 do not think so, Sir. T gave
last year in my speech the figure of Rs. 22 crores, but that included the
cost of the stores ‘‘imported direct’’—I am quoting from my own speech
of lust year. However, all that I wished to illustrate was that the extent
of our purchases in India has been steadily increasing. My Honourable
friend Pandit Nilakantha Das, I think, wished that we should
give a fuller analysis—I presume in our Administration Report
—of exactly how our purchases of stores are made under various heads:
imported articles purchased in Indis, indigenous stores, imported stores
purchaged in Europe and so on. Well, I will consider that.

Pandit Nilakantha Das: May I know, Sir, if imported stores purchased
in lndia are included in indigenous articles purchased here. I could not
quite follow. ' '

The Honourable Bir George Rainy: No, Sir, not in the figures that are
in the Administration Report as indigenous .artioles. -That is an un-
ambiguous figure; but they may be included in the figures that I read out
to the House just now. They are certainly not ineluded in the.figures
in the Administration Report, where it is definitely said that these
are indigenous articles. I am quite willing to comsider the question whe-
ther it would be for the assistance of the House and the Government to
give a fuller analysis than we give at present of the stores and the agency
and the place where we purchase our stores. I would not like off hand
to make uny promise on the subject, but T am quite ready to consider the
matier,

T think, Bir, that practically compleles what T have to say today.
I regret I am unable to mcet the wishes of the Honourable the Mdver, and I
am afraid T must still fall- under his' condemnation as not altogether
rcasonable. '

'Mr. President: The question is:
“Phat the Demand under the head ‘Railway Board’' be reduced by Re. 10,000."

4 P.M,

The motion was negatived.'
Pilgrim Traffic.
. Pandit Hirday Nath Kunzru: Sir, T move:
“Fhat the Demand under the head ‘Railway Board" be redwuced by Rs. 10,000.%

g Sir, I acknowledge with great plessure that the method .employed ‘by
the railways of dealing with pilgrim traffic have jmproved. cansiderably of
ldde. T had occasion to see for myself the arramgemente made during
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the Hardwar Kumbha Mela of 1927 and the solar eclipse at Kurukshehra
in 1928, and I must, in fairness to the Railway Department, bear witness
to the efficiency of the arrangements made by the railways cbncerned on
both these occasions. I wish, however,; to direct the attention of the
Railway Board to the fact that. next ycar, one of the biggest rehg!ous
fairs of India will be held at Allahatad, namely, the twzlve-yearly Kumbha.
Pasrengers will pour into Allahabad from all direetions. So far as Hardwar
and Kurukshetra wore concerned, they were served practically by one
railway line, but in Allahabad we shall have to consider the arrangements
made, not merely by the East Indian Railway, but also by the Great
Indian Peninsula Railway and the Bengal and North Western Railway. 1
have considerable experience of the arrangements made by the railways on
such occasions in the past, and T cannot say that the arrangements made
al Allahabad particularly by the Bengal and North Western Railway were
particularly efficient during the last Kumbha. I should like to know
whether Government will bear this point in mind from now and take early
steps for the co-ordination of methods to be adopted for bringing passen-
gers to Allahebad and evacuating them. In this connection I would ask
them to consult certain social agencies which have been taking an interest
in these things for the last 14 or 15 years, and T would, while on this
point, particularly mention the Seva Samiti of Allahabad. Tf Government
take the help of these social agencies and invite them to any conferences
that rmght be held, I am sure they will gain in the confidence that they
will inspire and perhaps also by the sound advice that these social service
organisations might be able to give them.

But: there is another subject of even greater importance which I wish to
draw their attention to. During the last solar sclipse fair at Kurukshetra.
while the railway arrangements were extremely efficient, I am sorry to
sav that the Rai.lway Police did not treat the passengers as it ought to
have treated them in the railway compound. T am aware, Sir, that nll
police arrangements, including those made by the lewm; Police. are
under the control of the Local Grovernment, but this is not a matter in
regard to which the Railwav Department can divest themselves ofetheir
responsibility simply bv saving that the police arrangements have to te
made by the local authorities. The ill-treatment to which the passengers
were subjected during the solar eclipse has reflected adversely on the rail-
wav concerned. People did blame the police for the harsh manner in
which they treated passengers. but the North Western Railway also got a
bad name, and wherever the pilgrims went, they complained that ﬂ'wv
had been ill-treated in the railway compound. T do think, Sir, that this
is a matter of first-class importance, which the Railwav Department should
turn their attention to. I am sure that, if they approached the Local
Government in this matter. their representations would carry far greater
weight than those of non-official agencies. Fven if the worst eame to the
worst, I can say with some confidence that thev could, even on big ocea-
rions, dispense almost entirelv with the aid of the police and rely .on the
help of the volunteers furnished bv reliable non-official social agencies.
Perhaps my Honourable friends representing the Railway Department will
be somewhat startled to hear this, but T speak from personal experience.
T khow what splendid work the volunteerg have been able to do during
the last 10 or 12 years and to what extent even those agencies which were
fnclined to hold aloof from them now trust them. T can ARY certaiply of
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the Hast Indian Railway that no important occusion pusses when’they do
not write to us inviting the help of our volunteers aud entrusting some
important work to them. However, it is not my intention to.make: de-
tuiled suggestions on this matter, but I do request that the two matters
to whishT have drawn attention should be borne in mind and that:ihe
Railway Department should, for their own sake, try and see that railway
pagséngers are¢ freated as human beings in railway compounds.

Mr. A. A, L, Parsons: Sir, 1 am very grateful to my Honourable
iviend Mr. Kunzru for his acknowledgments of what railways have
done to improve their arrangements at these big melas, which play such
R important. part in the life of this country. I em also grateful to
nim for the suggestions which he has made with regard to the
forthcoming Kumbha Mela at Allahabad. We have not been over-
looking the fact that this mela is going to oceur. In faet, the
railways have already made certain arrangements for it, and I shall
certainly pass on to the East Indian Railway, and to the other
railways that will be concerned, the suggestion that local social agencies
should be invited to assist them—u suggestion which I think will be of
great benefit to the railways, particularly if they can concert measures
with the social agencies, including the Seva Samiti, a good time before-
hand, so that every person may know exactly what part he has to play.
Actually, in order to deal with these big aggregations of people at the
melas, we have now come to an arrangement by which State Railways
draw up together definite programmes of their mela requirements annually
and they also send to the Railway Board details of their arrangements
for our information, so that we can see if we have any further sugges-
tions to make. At the moment that applies only to the State-managed
railways; but my Honourable friend has pointed out that the Bengal and
North Western Railway is also concerned, and I will see that they are
brought in in some way, so that the arrangements on one railway may
not compare unfavourably with those on the other two. Further we
recently arranged—certainly on State-managed railways and I believe with
some of the Company-managed railwavs too—that when any of these big
melas takes place, six weeks or two months before, the Agents should
discuss matters with the members of their local Advisory Committees,
tell them what arrangements they are making, and hear what suggestions
the Committee has to make. I expect, from the adoption of a practice
of this kind, that the Agents will have their attention drawn to various
details, small perhaps but nevertheless worthy of attention, which may
not occur to railwaymen themselves, but which do occur to people who
are themeelves constant travellers: T am afraid I am unable to say much
on the question of railway police; but I feel perfectly certain that the
East Indian Railway authorities will get into close touch with the Pro-
vincia! Government on that matter; and of course it is to the interuets
of the East Indian Railwav authorities that travellers going to one of
these pilgrim centres should not come awav with any sense of grievance
thet thev have been harshly treated. T think T may perhaps leave it nt
that. T think, 8ir, that T have now dealt with all.the points raised by my
Honourable friend.

Pandit Hirdsy Nath Kunsru: I beg leave, Sir, to withdraw my motion.
! T ! r
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Mr. President: Is it the pleasure of the House that the motion be
withdrawn ?

An Honourable Member: No.

Mr, President: ] think the sense of the House is that the motion should
be withdrawn, and 1 thought the Honourable Member himself wanted to
withdraw it., If any Honourable Member wishes to divide the House

on the original motion, 1 am prepared to put the question. (Voices of
‘“No, nu!")

The motion was, by leave of the Assembly, withdrawn.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
26th February, 1929.
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